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fore, in the present Bill, in clause 2,
the provision has been made:—

“Notwithstanding anything con-
tained in this section, where a
scheme under sub-section (2) in-
cludes any proposal regarding the
transfer of the assets and liabilities
of any co-operative society to any
other existing co-operative society
referred to in clause (b) thereof, the
scheme shall not be binding on that
existing society or the shareholders
and creditors thereof, unless the
proposal regarding such transfer is
accepted by the existing society by a
resolution passed by a majority of
the members present at a meeting
of its general body.”.

Therefore, the present clause is not
at all inconsistent with the provisions
»oontained in the Act.

Tue DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Multi-unit Co-operative Socie-
ties Act, 1942, as passed by the Lok
‘Sabha, be taken into consideration.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: We
shall n"w take up the clause by clause
consideration of the Bill. There are
no amendments.

Clauses 2 and 3 were added to the
Bill. il

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr S. D. MISRA: Madam, I move:
“That the Bill be passed.”

The question was put and the motion
was adopted.
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THE WORKING JOURNALISTS
(AMENDMENT) BILL, 1962

Tue DEPUTY MINISTER IN THE
MINISTRY or LABOUR anp EM-
PLOYMENT axp ror PLANNING
(SErz C. R. Parrasar RamaNn):
Madam, I beg to move: :

“That the RBill further to amend
the Working Journalists (Conditions
ot Service) and Miscellaneous Pro-
visions Act, 1955 and the Working
Journalists (Fixation of Rates of
Wages) Act, 1958, as passed by the
Lok Sabha, be taken into considera-
tion.”

The House will recall that in 1958
the Supreme Court, in their judgment
in the case of Express Newspapers
versus Union of India, struck down
section 5(1)(a)'(iii) of the Working
Journalists (Conditions of Service) and
Miscellaneous Provisions Act, 1955, on
the ground that it had violated the
Fundamental Rights under the Con-
stitution. This section provided for
Payment of gratuity 1o a working
journalist on voluntary resignation
after rendering a continuous service
of three years. Since then, Govern-
ment has been considering various
proposals to amend the 1955,Act as
well as the 1958 Act. The Statement
of Objects and Reasons and the Notes
on Clauses attached to the Bill give
a brief background to these proposals.
We have had the benefit of consul-
tation with representatives of emplo-
Yers in the newspaper industry and
the working journalists on most of
the provisions in the Bill and it was
bossible to achieve understanding on
some of the issues involved. Here
I will confine myself only to a few
Provisions in the Bill.

One of the most important provi-
sions ‘included in the Bill relates to
the payment of gratuity on voluntary
resignation and on grounds of con-
science. As referred to earlier, the
Supreme Court had declared the pro~
vision relating to gratuity on volun-
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tary resignation as ultra vires the
Constitution of India. They observed
that as gratuity was a reward for good,
efficient and faithful service rendered
for a considerable period, thére was
no justification for awarding the same
when an employee voluntarily resign-
ed and brought gbout a termination
of service, except in exceptional vcir-
cumstances, The two exceptional cir-
cumstances indicated by the Supreme
Court were, firstly, the operation of
what was termed as the “conscience
clause” and, secondly, where the em-
ployee had been in continuous service
of the employer for a sufficiently long
period. Actually they have used the
words “sufficiently long period”.

So far as the grounds of conscience
are concerned, the Supreme Court
re erred to the practice prevalent in
certain countries. The ground of con-
gcience is peculiar to the profession of
journalism, and there is a possibility
that on genuine grounds of difference
of opinion on vital matters, a certain
amount of embarrassment may be
caused by the continuance of a work-
ing journalist under an employer. A
provision for resignation in such cuir-
cumstances without loss of gratuity
earned by the journalists would appear
to be justified and would provide a
certain amount of sense of security in
gservice. Gratuity under the original
provisions of the Act becomes payable
only after three years’ service, 1t
has, therefore, been provided that if
after rendering the first three years of
&ervice, a working journalist wvolun-
tarily resigns on grounds of conscience,
he shoulq be eligible for the normal
gratuity admissible under the Act., As
there is a possibility of a claim for
gratuity on resignation on grounds of
conscience being contested by the man-
agement, it is proposed to treat it as
an industrial dispute and to afford the
normal facilities available for resolv-
ing such disputes. The claims of a
working journalist will, therefore,
have to be taken up as a dispute by
8 union with the industrial relations
machinery after mutual negotiations
have failed, and if the Conciliation
Officer is unable to bring about a
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settlement, the appropriate Govern-
ment would consider the merits of the
case and refer it for adjudication., Tt
is felt that this would afford suffi-
cient protection to the employers
against frivolous claims being raised.

So far as resignation after a long
period of service is concerned, the
position is that the Supreme Court
themselves have in another judgment
upheld certain gratuity schemes
awarded by industrial tribunals pro-
viding for gratuity on voluntary re-
signation after ten years of service.
The hon. Members would be interested
to know that that case was decided
in 1961. The case is reported in La-
bour Law Journal, Volume I, 1961, at
page 513. I shall just read from the
headnote to the judgment of the hon.
Justice Gajendragadkar:

“Negativing the said contention
the Court held that the said judg-
ment....”

that is, the Express Newspaper judg-
ment,

“never intended to lay down a
rule of universal application in re-
gard to all gratuity schemes. Hence
it could not be made the basis of
an attack against a gratuity scheme
where instead of fifteen years, ten
years’ minimum service is prescrib-
ed to enable an employee to claim
gratuity at the rate determined if
he resigns after ten years’ service.”

That is the position so far as the Sup-
reme Court decision is concerned. This
period appears to be fair and reason-
able and has been accepted as a basis
for the proposal in this Bill. It is pro-
posed to give effect to this provision
from 1st July, 1961, that is to say, this
Bill will have retrospective effect as
and from the 1st July, 1961.

Another clause on which there was
a difference of opinion among the em-
ployers and working journalists re-
lates to a provision which stipulates
that where a person committing an
offence is a company or other body
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oorporate or an association of persons,
etc.,, every director, manager, secre-
tary, agent or other officer concerned
with the management shall, wunless
he proves that the offence was com-
mitted without his knowledge or con-
sent be deemed to be guilty of such an
oftence. This provision is based on
a similar provision, already existing in
section 32 of the Industrial Disputes
Act and is on the general pattern re-
lating to offences by companies, which
find a place in many other Acts.

1t 1s also proposed to provide for the
constitution of wage boards from time
to time for the purposes of a review
of the wage structure of the working
journalists. The Bill provides for a
wage board consisting of two persons
each, representing the employers and
working journalists and three inde-
pendent persons, one of whom is to
be appointed as chairman, This is on
the pattern of the wage boards so far
appointed by Government in different
industries on a non-statutory basis.
Most of these boards have been able
to submit unanimous reports and our
experience so far has been that it
would be advantageous to have two
more independent members. In the
U.X. also, where wage boards have
been in existence for a number of
decades, such independent members
are appointed to help the representa-
tives of employers and workers. A
provision has also been made in the
Bill to enable the wage board to make
recommendation for interim relief.

As no provision had been made in
the original Acts for the appointment
of inspection staff for looking after the
implementation of the provisions of
the Working Journalists Aects, the
lacuna is being remedied so that the
State  Governments can appoint
inspectors and also require the news-
paper establishments to maintain re-
‘gisters, muster rolls and other records
ote,

[ RAJYA SABHA ] (Amendment) Bill, 19623766

Another point, on which I would
like to say something, relates to the
exclusion of Government servanie
from the operation of the Working
Journalists Act. There are periodicais
published by Central and State Gov-
ernments which bring them within
the definition of a “newspaper” for the
purposes of these Acts. The persons
employed in connection with the pre-
paration of these periodicals are Gov-
ernment servants enjoyinig the bene-
fits of all Government service rules.
The Government rules and regulations,
taken as a whole, offer better terms
and conditions to these officers than
those admissible under the Acts. There
is also administrative inconvenience
involved if during the course of their
service these working journalists are
transferred to other Government posts
in which they may not be doing jour-
nalists’ work. Exclusion of Govern-
ment servants from the provisions of
the labour enactments, it may be add-
ed, is not a new feature, not as if it is
being done for the first time now, The
Industrial Employment (Standing
Orders) Act, 1946 excludes all persons
governed by the fundamental rules
from the provisions thereof. Simi-
larly, the Industrial Disputes Act pro-
vides for exclusion of Government
servants from some of the provisions
of that Act. The Employees’ State
Insurance Act also empowers Gov-
ernment to exempt any factory or
establishment belonging to Govern-
ment if the employees in such a fac-
tory or establishment are in receipt of
benefits substantially similar or
superior to those admissible under
that Act. There is, therefore
nothing unusual about the exclusiom
of Government employees from the
provisions of these two Working Jour-
nalists Acts. I may add here that
since 1955, when the Working Journa-
lists Act came into force, we have
not had any request from the working
journalists employed in Government#
establishments that the provisions of
the Act should be applied to them.
Their service association concerned
has also been consulted and they have
agreed to their exclusion from the
purview of these Acts,
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As mentioned by me earlier, Gov-
ernment have been considering some
of these proposals since 1958. It had,
however, not been possible to come
up with a Bill earlier as it was con-
sidered advisablie to secure as wide
an agreement between the employers
and working journalists as possible
through tripartite meetings, The State
Governments had also to be consulted.
Such consultations necessarily involv-
ed time. The general elections which
took place early this year also inter-
vened.

With these remarks, Madam, I
comme1d the Bill for the consideration
aof the Hause.

The question was proposed.

T DEPUTY CHAIRMAN: There
are ten speakers on the list given to
me. Two and 3 half hours are allotted
for this Bill. Therefore, I do hope
that the Members who are going to
participate will accommodate each
other as far as the time is concerned.

Suri  BHUPESH GUPTA (West
Bengal): Madam Deputy Chairman, I
think we need not be apprehensive
of the time because we have saved a
lot of time on the preceding Bills.
This Bill 'has been necessitated, as
we have been told, by a judgment
in the Indian Express case. But 1
should like to say a few things gene-
rally on the subject before I touch on
some clauses of the Bill.

Madam Deputy Chairman, as far as
the problems of the working journa-
lists in the Indian Press are concerned,
we have the most painful experience
of getting things in driblets and piece-
meal. Many of the recommendations
of the Press Commission which came
to us and which we discussed here in
this House several years ago have
not been implemented yet despite the
assurance of the Government that
steps would be taken to expeditiously
implement the major decisions of the
Press Commission, A lot of noble
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sentiments had been expressed here
in this House and in the other House
about the recommendations, but some f
important ones still remain unimple-
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mented. Yet, Madam Deputy Chair-
man, the Press Commission has been
one of the most magnificent Commis-
sions our couxtry has known. When
it came out with a report which was
broad in its vision, objective in its
assessment and sympathetic in  its
approach, many of us irrespective cof
party affiliations welcomed the recom-
mendations. Not that with everything
tnat the Press Commission said we
agreed, but it was expected that this
national unanimity on the recommen-
dations of the Press Commission would
be fullly appreciated by the Govern-
ment and reciprocated by comprehen-
sive measures in order to implement
all of them or most of them at least;
but this has not been done. The legis-
lation came, I think, in three or four
instalments, and we are now amend-
ing the Working Journalists Act with
a view to overcoming certain difficul-
ties that have arisen as a result of the
decisions of the Supreme Court. And
no doubt, we are taking the opportu-
nity to introduce certain other new
things here—I have no quarrel with
that—in order to improve the entire
scheme of things.

Now, what I would like to say in
this connection is this. Let me start
in the beginning with the provision
with regard to gratuity and the
grounds or terms under which this
will be available to working journa-
lists. Of course, if one has been in
service for ten years, he will be en-
titled to gratuity, no matter on what
grounds he resigns. Well, it can be
debated as to whether we ghould make
it ten years or less. But then, here we
have got what is called an objection
from the point of 'view of conscience
and in such cases no one will get
gratuity unless he has been in conti-
nuous service for three years. Taat
is to say, the objection emanating from
conscience should be conditional upon
how many years you have served,
irrespective of the merit of the con-
scientious objection or objection on
grounds of conscience. Personally, I
think that this approach 'has to be con-
sidered by the House whether it is
right.
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1 give you only a recent example ‘
of a very well-known paper in Delhi.
This is a secret I am revealing to the
House and I would not ‘have done so,
had I not been absolutely buttressed
in my information. \
Hindustan Times’ owned by the
Birlas, Hon. Members will have |
noticed that during this emergency— |
in the earlier period-—in the front
page of “The Hindustan Times” a box
appeared containing certain editorials
or whatever you call them on this
border question, on this aggression
and so on, in the name of the editor,
but not signed. It had been appearing
and sometimes, I believe, not without
the name. Some write-ups were
placed on the front page in a hox in
order to emphasise what “The Hindu- \
stan Times” thought would bLe right |
or would be wrong in the context of ﬂ
the national emergency. One day |
there was a write-up, the subject-
matter of which was support to Prime E

\

I refer to ‘The

Minister Jawaharlal] Nehru and his
leadership. It was a good thing perhaps
in that way. The full thing I do not
know but the subject-matter, if only |
for a change, was that the leadership
of Prime Minister Jawaharlal Nehru 1
should be supported. The thing was |
got ready, it seems. Then before it l
could be put in, I think ore of the ‘\
Birlas told the management or the \\
Editorial Board concerned to cut that \
out. It was not to go. And that was

perhaps why you did not see any such 1
thing appearing in “The Hindustan

Times” during the entire period, from |
the time the emergency was promul- \
gated up to now. I know that “The )
Hindustan Times” may deny it. But '
I also know that the Government |
authorities know that it had happened.
Well. now this is how the Press barons,
as we call them and as many hon,
Members call them, bdhave, and he-
have in times of national emergency.
Now, what are we to do in such a
situation? Suppose a person serves in
“The Hindustan Times for less than
three years. Suppose the person who
wrote it said in protest against the
pction of the owner of “The Hindustan
Times” that he would like to resign |
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from the paper on grounds of consci-
ence, would he be entitled Lo gratuity
if his service was not for so long a
period as three years? Now, under
the present Bill he would not be en-
titled to any gratuity on that score
because it would be said that he had
not served for three years to gualify
for gratuity. I would like to ask the
hon, Minister, “How are we to deal
with a situation of this kind?” I say
this because the Indian Press today is
controlied by a few, handful of mil{io-
naires, the Goenkas, the Birlas and
the Jawns, or the Dalmia-Jain group
you can call it. These are the three
main chains. Then we have got the
regional chains. For example, in
West Bengal we have got today Mr.
Tushar Kanti Ghosh controlling two
dailies and a number of weeklies.
Similarly, we have got the Hindusthan
Standard group controlling a number
of journals including two dailies. The
other day I had occasion to read out
from the weekly journals and dailies
of West Bengal to show what they had
written with regard to the Govern-
ment, the Prime Minister and so on.
They certainly went against the Ieel-
ings and understanding of the over-
whelming majority of the people of
the country and certainly against all
those who stand for partriotic policies
in our public life. Now, suppose in
such g s tuation the journalists take
exception to it and object {o this
national emergency being utilised for
attacking Prime Minister Nehru or
any party or things like that and they
choose to resign. They will not be
entitled to gratuity even on grounds
of conscience, unless they have put 11
full three years’ service,

Therefore, it seems to me that ac-
cording to the existing arrangement,
this business of conscience, Madam
Deputy Chairman, is made somewhat
coatingent upon the period of service.
If it is a matter of conscience, it
should be unconditional. The ques-
tion is for the court and others to
find out whether it was dictated by
conscience that he had to resign, This
is what I would like to know. Suppose
I join a newspaper today and to-
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morrow I am called upon o write
something in the national emergency
which is patently, manifestly against
the national interest as Parliament
understands it and the country under-
stands it. Suppose I resign, 1 should
be entitled to all the benefits, It may
be that I just joined or it may be that
I have put in two years of service, 1
should be entitled to the gratuity
benefit. This is what I would like to
say in this connection.

I say this thing because
minded journalists cannot but
up against situations where
conscience will continue to
against the dictations,
mandates and orders
barong of the country. As far as
the Press barons are
they have their own conscience, it
is a peculiar type of conscience
which many of us do not share at
all, irrespective of party affiliations.
And we know what a mental afflic-
tion the Press barons cause to the
working {ournalists of our country
when they are made to write things
in which they not only do not be-
lieve but against which they have
serious objections, Now this goes
on in our country. Falsehood,
slanders, lies, misrepresentations,
distortions, fabrications are a com-
mon practice with the Press barons
of our country and it is a matter of
great shame that they succeed some-
times in associating some of our
journalists with such practices, be-
cause these journalists are dependent
for their bread on these Press barons.
Such things are happening.

right-
come
their
revolt
promptings,

of the Press

Therefore, Madam Deputy Chair-
man, with regard to this matter I
have my reservations as to how it
should be done. What has been done
does not seem to be adequate. The
working journalists should be given

. better protection as far as the other
things are concerned. I say  this
whole thing is being conceived piece-
meal. Therefore it is wrong and
faulty. It was time that we broke
up the concentration of power in

concerned, -
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Press, the monopoly concentration in
Press. We should have broken it up.
Then there would have been less
occasions for conscientious objection
on the part of the journalists. On
the one hand we want to protect the
working journalists in such matters;
on the other hand we are allowing
the Press barons to concentrate their
power in this line of industry, and
develop, what has been rightly
called, the jute press. Well, I do not
know what other name can be given,
but this is an interesting press in
India that we have developed. In
the first place, the concentration here
is much larger, it seems, and much
more sinister in some ways, it seems,
than the concentration in the United
States of America as the reports re-
veal. Five families or so control
perhaps five top papers and control
the bulk of the newspaper circula-
tion today. Public opinion is created
by them in that manner or is sought

to be created in a manner which
suits them. When they like, they
can mislead the public, and, well,

when they like, if they are good, they
can also help the public opinion to

shape in the right direction. But
more often than not we find that
these newspapers misdirect public

opinion, mislead public opinion and
come out with their perverse and
degrading interpretation of things.
Now, we have got them in Calcutta
and I can tell you that three or four
leading papers in Calcutta are writ-
ing day in and day out, inciting
violence and provoking people against
our party. Do not bring in politics
at all here. I would have objected
to incitement against any party, and
we have seen how they sometimes
incite against the Congress Party.
When it was a question of Pakistan,
these very papers came out inciting
pubBlic mind against the Congress
Party because Prime Minister Nehru's
policy with regard to Pakistan was
one of friendship and constructive
approach. But this is what they did
not like, and frenzy was roused, In
1926, the “Anand Bazar Patrika”

played a prominent part in rousing
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communa] passions, and thereby built
up its circulation. In 1946 again, these
two Bengali papers—the ‘“Ananda
Bazar Patrika” and the “Jugantar”—
roused communal passions against the
Muslims. In 1950 again, these papers
built up circulation by rousing commu-
nal passions against the Muslims., In
1954, these papers again came out
rousing communal passions against
the Muslims and attacked Prime Min-
ister Nehru. In 1960, when the
developments took place in  Assam,
these papers sought to rouse the
Bengali sentiments and so on against
the Assamese people. This is what
we have seen of these papers. Now
you can see today if they are doing
it, and they are in line with what
they have been doing all along. And
journalists can have conscientious
objection there and can decide to
resign. Why should not they resign
and why should they not get the
benefits? Well, if they are in a posi-
tion to resign, they should be enti-
tled to it. And should they be denied
the gratuity? I should like to know.

Therefore, Madam Deputy Chair-
man, I say that it is good, little
mercies shown 1o the working journa-
lists. But the time has come for com-
pletely breaking up the most sinister,
hideous monopoly concentration that
has taken place in the Press today.
This should be construed ag part of
the democratic battle in ocur country.
It cannot be that Indian democracy
will be safe for long if you allow the
Indian Press to be in the vicioug grip
of a handful of millionaires who have
no other interests that way apart
Irom the narrow interests of their
class, the interests of money, the
interests of aggrandisement in the
social, political and above all the
economic life of the country. There-
fore I should like something to be
done. Again, why in the case of
the Press Trust of India was the
change not brought about? Diffusion
of ownership was suggested. It
should have been done long ago. We
should have a better co-operative
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type of mational Press agency, not the
ownership or control by the same
people who control, what is called,
the jute press in our country. Now,
these are matters of importance, but
nothing has been done. Therefore I
think this little protection will not
take us very far.

Then, with regard to this Wage
Board, it is good. But why should
the employers and the journalists
have equal representat'on? Another
distinguished friend of ours in the
other House, who had been a journa-
list himself, and comes from Mysore—
whose name I do not mention for
reasons of embarrassment—suggested
that there should be three represen-
tatives from the journalists to two
from the employers. I think it was
a good suggestion and Government
should have accepted that suggestion.
Why? It is in the interests of the
working journalists that you are
making this law. Why should the
employers have equal representation
with them? You will say, “What is
the harm? After all they are equal;
there is equality.” I say, two em-
ployers’ representatives and twe
journalists’ representatives make,
between them, unequal representa-
tion, because the employers are in a
far better position to exercise their
influence and weight, which is not
open for the journalists to exercise,
and by all means the measure in-
volves the journalists and their
interests particularly. It is, there-
fore, they who should have greater
representation in this matter. Sup-
pose we set up a good institution
here, which is supposed to be demo-
cratic and premier in outlook, and
then we say, “All right, let there
be an equal number of Princes with
an equal number of commoners”, will
you accept it? No. This is not
equality at all. We know they have
greater influence at their disposal to
exert. This is what they do. There-
fore, that was a good suggestion
which our friend in the other House
made, and I am surprised that Gov-
ernment did not accept that sugges-
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tion. I am all in favour of making
it 3:2 as between working journalists
and employers.

At another place I find that there
will be three independent people in
the Board, one of whom shall be a
Judge, may be a Judge of a High
Court or the Supreme Court, I do
not mind, but there should be a
Judge since there may be legal mat-
ters and so on. But who will be the
other two? There is no indication;
that the Government will decide. Do
I take it that the other two will be
definitely on the side of the working
journalists and the common people,
public opinion, as we understand it.
Or will they be biasseq in favour of
the employing classes? That is my fear.
Well, you could have said that there
will be two members from among the
Members of Parliament, if you like—
which we could have discussed here—
angd we cap elect them, if you like,
There are many Councils and Boards
created by Acts of Parliament where
from both the Houses of Parlhiament
we send people. Why could we not
have done it here? If we can send
the people from here to the Courts of
the Universities and so on, Councils
and so on, we could ag well be given
the right to elect two people from
Parliament, one from this House and
another from that House, to go there.
Not necessarily the right type of men
would have gone, but this woulg have-
given us an opportunity to make selec-
tion and this would have been some
thing good from the point of view of
public policy. Now this even is not
done, Therefore, I have my appre-
hensionsg with regard to this matter of
the composition of the Wage Board.
I make it absolutely plain that Wage
Boards should be constituted of the re-
presentatives of the working journa-
lists and other people who are sympa-
thetic to the cause of the working
people—I am not saying working
journalists, but sympathetic to the
cause of the working people. I do
not like, Madam Deputy Chairman,
institutions and boards to be set up
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in order to be packed through the
backdoor by people who are unsympa-
thetic to the cause of the working
people and frustrate the good, social
objectives to be implemented. This
is my point.

THe DEPUTY CHAIRMAN: Please
be brief now.

Surt BHUPESH GUPTA: I am
finishing. We have got plenty of time.

THE DEPUTY CHAIRMAN: There
are plenty of speakers also,

Surt BHUPESH GUPTA: Therefore,
all plenty,

Suri AKBAR ALI KHAN (Andhra
Pradesh): May I point out to the hon.
friend that out of these three, gene-
rally a Member of Parliament and
some independent members are ap-
pointed?

Surt BHUPESH GUPTA I would
like to know where is the provision.
Let the Minister tell us at least that
out of three, two shall be from Mem-
bers of Parliament, and by consulta-
tion they will be appointed, if not by
election. Some such thing should be
said. Therefore, Mr. Akbar Alj Khan,
I am prepared to accept this thing
for the present if an assurance was
given of this kind. But it should not
be left vague,

Then, again, Madam, this Board
should be assigned the task of seeing
to it that the wages are increased.
Cost of living ig rising. In many cases
the wage scales are not implemented.
The price level is rising ang I think
that our working journalists deserve
a fair deal. This fair deal should be
given ungrudgingly by the Parlia-
ment of the country., When I say
working journalists, I have in mind
many Sub-editors, reporters, ang so
on, and even editorg in some papers.
With the exception of some papers,
working jouanlists are generally down
trodden. By ang large, these news-
paper reporters and so on, the sub-
editors, their correspondents and so on
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are suffering a lot. They are the
under-dogs of this newspaper world.
Yet it ig on their talent industry, per-
severance, resourcefulness, that the
multimillionaire barons, press mag-
nates, are building up not only their
enormous fortune but also their tre-
mendous political and economic power,
Madam Deputy Chairman, I should
not like the working journalists to be
treated in this manner by these peo-
ple.

Finally, I should like to say a
word about the people working in the
Government Press. I am not convin-
ced by the argument that they should
not be included within the provisions
of this Act. I think those, who are
working in the Government Press,
are also journalists. Many periodicals
and other things come out from there,
They do the same type of work, and
if this Act is applicable in the case of
journalists, why it should not be ap-
plicable in the case of the workmen

in the Government Press I do not
simply understand,
Surt AKBAR ALI KHAN: They
are Government servants, {
Suri BHUPESH GUPTA: As you

know, Madam, when the Factories Act
the Industrial Disputes Act and so on
and various other things apply to the
workers both in the public sector and

in the private sector, why in this case

those working in the Government
Press shoulg be left out I cannot
understand. I think their demand is
a very legitimate demand. That is
one thing.

Then, I would say that it should
be implemented. The Government
says that they are Government ser-
vants and they are better placed, etc
1 do not accept this argument. All
Government servants, I think, work
about 6} hours but the prezsmen have
to work 8 hours a day. This is the
position, That is to say, they have tn
work longer hours than other Gov-
ernment servants. On that score they
are entitleg to better treatment and

i
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should be brought within the provi-
sions of this Bill,

Then, Madam, the Government
sometimes sayg that it is a job press.
Weo do not accept these things be-
cause from the Press many journa's
come out. Now with the public sec-
tor developing and Government acti-
vities developing, we see more and
more journals and periodicals coming
out regularly—quarterly, monthly,
fortnightly and so on. These men
participate in the production and prin-
ting of these things. Therefore, we
cannot say that this Press can be
regarded as a job press,

Madam, 2,500 workers work here in
the Government Press and they should
be undoubtedly given better treatment.
We find that 32 items are printed by
the Government Press here and many
of them fall within the same cate-
gory. On that ground also why should
they be left out, I cannot understand.
Therefore, Madam Deputy Chairman,
I cannot accept the argument that
they {all in a different category—
those working in Government Press—
and they should not be covered by
the working Journalists Act. Special-
ly these provisions that are there,
they should be available to them. As
working men in the journalistic line,
anyhow they shoulg be covered. This
is my suggestion.

Beforc I sit down, 1 again appeal
to the Government that it is good
that they bring forward even piece-
meal imcasures, What is needed today
is that as far as journalists are con-
cerned, we want the completest pos-
siblo 'implementation ~f all the major
decisions of the Press Commission.
We did not have the Press Commis-
sion appointed to make a recommen-
dation over which we should gleep
and come out with certain piecemeal
measures only by way of a gesture.
The whole thing 15 an integrated
whole, The whole Press Commission
recommendations, in different chapters
constitute a common theme of demo-
cratically organising the Indian press
by extending a fair deal to working
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journalists, by democratising the
entire system and so on by breaking
up the monopoly in the line of the
press which has played a vital part
in the political, social and economic
life of the country. That is why my
submission is that the Government
should now review the matter. It
should not delay any more. And
whatever has not been done they
should do. And in this connection
what we demand is—again I repeat
on this occasion g5 on other occasions—

the fullest implementation of the
major decisions of the Press Com-
mission including the decisions that

woulg realise the breaking up of the
monopoly, diffusion of the press and
creation of a news agency, not one, if
mecessary more news agencies, ins-
tead of Goenka setting up the Indian
Express, giving them special advan-
tages in contravention of laws, rules
and regulations. This is what I would
ask the Government today.

Thank you, Madam Deputy Chair-
man, for giving me the time. These
are the only occasions when we can
speak on subjects such as these.

Sur1r P. N. SAPRU (Uttar Pradesh):
The first guestion that I would like
to raise in connection with this Bill
is: Why is it that the Presg Council
hag not been constituteq so far? There
is, I know, a Press Consultative Com-
mittee functioning at present. When
Dr. Keskar piloted the Press Council
Bill in this House. there was a general
desire that the Bill should be referred
to a Select Committee. But he
thought that the matter .was so ur-
gent that it could brook nn delay.
Now, the Press Council Bill was pas-
sed severa]l years back but it is not
in operation as yet What has hap-
pened to it and what do the Govern-
ment propose to do with the formation
of a Press Council? Madam, Press
Councils were intended to improve the
standard of professional ethicg of our
working journalists. I hope that was
to be one of their objectives. But I
am sorry that no step has been taken
so far to establish Press Councils as
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recommended by the monumental re-
port of the Press Commission.

This Bill has been necessitateq by
a judgment of the Supreme Court of
19 March, 1958 in the “Indian Express”
case. In that judgment certain parts
of the Act were declared invalid be-
cause it was held that they contrave-
ned the Fundamental Rightd under
article 19(1)(g) of the Constitution.
Now the Bill, as I read it, does three
things. In the first place, it makes
some provision for gratuities to those
who voluntarily resign after 10 years
of service or who voluntarily resign
after 3 years of service on grounds
of conscience., These words “grounds
of conscience” are to be interpreted
by an Industrial Tribunal. I am all
for a conscience clause but I would
like to know the extend to which you
will allow this conscience clause to
be operated upon. Woulgd it be open
to a proof-reader or a sub-editor who
has nothing to do with the formula-
tion of the policy of a paper to say
that he has objection to the policy
of the paper or he has objection to a
particular leading article in the paper
and that, therefore, his conscience,
after a period of 3 years, has been
stirred up and he wants to resign? If
it is a matter of cinscience with him,
that matter can arise a day after he
joins service. You cannot have stir-
rings of conscience only after a limi-
ted period. I would, therefore, sug-
gest that the operation of this cons-
cience clause should be limited to
those who are in directional control
of the editorial policy of the paper.
Those who are in "he position of
proof-readers or who are in the posi-
tion of sub-editcrs shouuld not have
the benefit of th's conscience clause.
If this is done, it would be pogsible
to make the provisions of this® Bill
applicable to Government servants
also, because I would not like the pro-
visionsg of this Bil! t¢ ke made appli-

cable to Government servanis and
Government servants 10 be allowed
thereafter to plead that they are

opposed to certain publications of
Government which they have to print
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or publish on grounds of conscience.
That will be introducing a very
dangerous principle in our jurispru-
dence or in our laws,

Surt AKBAR ALI KHAN: Then
conscience will become very elastic.

Sarr P. N. SAPRU: Yes. The ques-
tion of conscience will have to be
decided by the Industrial Tribunal
and I do not envy the job of the
Industrial Tribunal. It will not be an
easy matter for the Tribunal to decide
whether the objection raised is really
of a concientious character or is
really of a frivolous character.

Surr C. R. PATTABHI RAMAN: It
may interest the learned hon.
Member to note that the Press Com-
mission on page 508 have stated that
so far as the proof-readers are
concerned, as a class they cannot be
regarded as working journalists, for
there are proof readers in the press
also. They have excluded a number
of varieties. I had referred to it in
the other House. I did not take
much time of the House here with
regard to categorisations,

Suri P, N. SAPRU: Am I to under-
stand that this conscience clause refers
only to editors or leader writers or
assistant editors or those who are in
directional control of the policy and
that sub-editors and proof-readers
are excluded from the operation of
this clause?

Surt C. R. PATTABHI RAMAN: It
refers to everybody who can be
described as a working journalist.

Sarr P. N. SAPRU: The term
“wdrking journalist” has been defined
in a very comprehensive manner.
Therefore the classes I have in mind,
are included in the definition of
“working journalist”,

Surr K. SANTHANAM
Your point is all right.
are included .

(Madras):
Sub-editors

[ RAJYA SABHA ] (Amendment) Bill, 196238,2

Suri P, N. SAPRU: Therefore my
point is all right and it is dangerous
to give this right of gratuity after
voluntary resignation to sub-editors
of newspapers.

Then I would say a word about the
Wage Boards. These will consist of
7 representatives. Two of them will
be representatives of the industry
concerned, two of them will be repre-
sentatives of the workers and three
of them will be independent repre-
sentatives. I do not see any reason
why it should have as many as seven
representatives. Why is it not
possible for you to have only five
representatives—two  representatives
of the workers, two representatives of
the employers and a Chairman who
should be either a High Court Judge
or a Supreme Court Judge or a
retired High Court Judge or a retired
Supreme Court Judge?

Surt  BHUPESH GUPTA: Then
deadlock will arize. There will be
two and two and the Chairman will
be faced with the casting vote.

Surt P. N, SAPRU: The Chairman
will have the casting vote. He will
be an impartial person or alternatively
if you must have three more repre-
sentatives, then let  the two
representatives who will not be
Judges be nominated by the Speaker
of the Lok Sabha and the Chairman
of the Rajya Sabha. That will provide
for the independence of these mem-
bers. I would not like these two
independent members to be nominated
by the Government. I would rather
entrust the nomination of these two
independent members to an inde-
pendent authority like the Speaker or
the Chairman of the Rajya Sabha. It
is right in principle that the Wage
Board should meet from time to time
as we are living in a period of rising
prices and cost of living, and working
journalists must get a living wage.

A point that T would like to raise
in this connection is that of the price-
page schedule. Unfortunately our
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press is in the hands of big business.
Most of the leading newspapers are
owned by big capitalistic concerns.
Now it is a tribute to our working
journalists  that they are able to
function with the independence that
they, on occasions, display in their
articles and contributions to the press
but on principle it is not right that
the press should become a moncpolis-
tic concern. I value very much the
freedom of the press. I am not for
control of the press in any sense of
the term but I would like an oppor-
tunity to be given to the small man
who runs newspapers of his own. I
would like opportunity to be given
to smal] newspapers &lsg o function
effectively in this country. The man
with a small newspaper has not the
advantage of capital. He does not get
support from the Government to the
extent that big newspapers get. He
does not get advertisements form the
UP.SC. or the State P.S.Cs. for his
paper. He has to depend upon his
small resources.

I know that the Supreme Court has
ruled against the price-page schedule.
But surely it is not beyond the wit of
our legal luminaries to find a formula
which will enable the price-page
schedule to function properly, con-
sistent with the law of the land. If
you have a proper price-page schedule
it will be possible for the small news-
paper to compete not on equal but on
somewhat less unequal terms with

the Dbig newspapers of a national
character.
3 p.M.

It must be remembered, Madam

Deputy Chairman, that the circulation
of our papers is not very large.
Newspaper-reading habit is only just
being developed now and we have

the radio as a competitor with the
newspaper. Our  journalists are
certainly entitled to a fair wage.

Everyone is entitled to a fair wage,
but the burden imposed upon the
newspaper concerns should not be an
impossible one. So far as the big
newspapers are concerned, they will
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be able to bear any burden you
mmpose upon them. But so far as
the small newspapers are concerned,
unless you have the price-page
schedule it may not be possibie for
them to bear the burdens you are
imposing.

So far as the payment of gratuity
on voluntary retirement after ten
years and the concerned provision is
concerned, I am for it. I think a
person who has worked honourably,
who was worked efficiently, who has
displayed judgment and ability in the
discharge of his functions, is entitled
to gratuity if he should decide to
retire after fen years of service. In
fact, this period of 10 years’ service
is a little too long. I would have
been prepared to shorten that period
and keep it at seven years,

The Bill also provides for g system
of inspectorate, for an inspection
system and those directors who are
in direct control of the concern have
been made answerable for lapses or
offences under this Act. I think that
ig as it should bhe.

Finally, Madam Deputy Chairman,
I would like to say that journalism is
a great profession. It is, as the late
Mr. C. Y. Chintamani whom I had
the privilege of knowing intimately
for as many years as I can remember,
used to tell me, journalism is a
vocation, a calling or a call. Most of
the journalists of the old days used
to look upon this profession as a call.
Surendranath Bannerjee, Ramanand
Chatterjee, Rangaswamy Ayyangar,
G. Subramanya Ayyar, they looked
upon journalism as a call, as a voca-
tion. They did not look upon it as a
profession or  business. Today,
unfortunately, owing to the competi-
tion that we are facing in the modern
world, some of our journalists have
developed the tendency to write as
their bosses dictate them to. That is
regrettable and that is something
which is not in the interests of our
democracy, our expanding democracy
and this we should endeavour by
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every means to prevent. Therefore,
1 would say that our journalists
should remember that the Press is, in
fact, the Fourth Estate. It is a great
instrument of popular education and it
is in that spirit, in that dedicated
spirit that they should work for
raising our journalistic standards and
their professional gtandards. I do not
like sensational newspapers and I
think we have too many sensational
newspapers and I am sorry, Madam
Deputy Chairman, that occasionally
they receive encouragement even
from those who should not give them
encouragement. Thank you.

Surt K. SANTHANAM: Madam
Deputy Chairman, I appreciate the
ingenuity of the Government in trying
to get over the Supreme Court
judgment. But I doubt whether
they have done so effectively because
any journalist resigning on the
ground of conscience, except in the
case of the editor who does not want
to be dictated to by the proprietor, is
absurd. Supposing an assistant
editor or a sub-editor dislikes the
policy of the editor, can he say, I
dislike the policy of the editor. So let
him change the policy; otherwise I
resign 'on grounds on conscience?”
That is absurd. It is only in the case
where the proprietor, the so-called
money-bag, wants to dictate to the
editor and the editor refuses to be
dictated to and says that according to
his judgment such and such ought to
be the policy of the paper and then
resigns, it becomes a question of con-
science. I do not think that any
editor worth his salt is going to
bother about this gratuity of fifteen
days’ pav for every year of service.
In all the other cases, this clause
will not be operative at all, because
I cannot jmagine any assistant editor
or sub-editor resigning on grounds of
conscience and he cannot justify such
resignation as being on grounds of
conscience before any tribunal what-

soever. Therefore, even if the
Supreme Court does not think that
this is a sort of evasion ‘of their
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previous judgment, if a man resigns
on grounds of conscience he must be
willing to sacrifice whatever benefits
he was enjoying There can not be
any money paid for conscience, for
acting according to one’s own co-
nscience. I do not think this is going
to be operative,

Surr C. R. PATTABHI RAMAN:
The hon. Member may be aware that
David Low, the famous cartoonist,
who cannot come under any category,
resigned with the change of the policy
of the management of the Evening
Standard. 1 have got a note from
the ILO but I did not want to take
the time of the House by referring to
it.

Surt GURUDEV GUPTA (Madhya
Pradesh): When the management
changes it is a different matter.
Otherwise how does the question of
conscience comes in?

Surr P, N. SAPRU: The News
Chronicle which was a very great
radical newspaper changed hands and
then many persons who had a liberal
conscience dig not like to continue.
That is a different matter.

Suarr K. SANTHANAM: A person
may not like the policy and he may
resign. 1 was working in two news-
papers and I have always said to the
people concerned: “If you do not like
my policy then I can always resign.”
That iz a different thing. If is not a
question of conscience. It is a question
of sticking to one’s own principles. I
may not like your policy and I can say
I will not serve you.  That is a
different matter. No one except the
editor has the right to dictate the
policy of the newspaper and if any-
one resigns for that and if you say
that he should be compensated for it,
I doubt the wisdom of such proposal.
I do not think even legally this
Bill can stand the test of a Supreme
Court judgment because they will
say that every worker must be
treated in the same way. If another
man in a factory resigns, why should
he not get the gratuity? Therefore, Y
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doubt the wvalidity of this measure
but if he succeeds in the Supreme
Court, there is nothing like that. He
may succeed, the clause may succeed
in the Supreme Court but the
journalists will not get any relief
from the Tribunal.

Surr N. M, LINGAM (Madras): In
other words, conscience is purely a
subjective matter.

Surr K. SANTHANAM: That is
exactly what I am saying, ‘
In clause 9, I wish the Central

Government had constituted a Wage
Board entirely of three independent
persons because when the represen-
tatives of the employers and the
representatives 'of the journalists are
there, the inevitable result is em-
bitterment of relations.

Suri AKBAR ALI KHAN: That
would be absolutely against the
principles of the Wage Board. Both
should be there.

Surt K. SANTHANAM: TLere is

nothing against it because the
journalist profession is a peculiar
profession. It is not an ordinary

workshop. Here, it is not a question
of profits and losses. It is the three
independent members who will have
to decide and, therefore, why should
you allow them first to quarrel and
then decide? :

Sarr AKBAR ALI KHAN: You can
also have compromises. We have
done it in the Steel Wage Board.

Surr K, SANTHANAM: If there is
any chance, the journalist will
himself settle it with his employer
direct. If he is worth his salt, he
will get better terms than any Wage
Board can give him. I know that
there are many journalists who by
threatening resignation can get an
increase in pay. It is so difficult to
get good journalists but in ahy case,
I do not think this is a proper Board
for dealing with the journalists. In
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in which people speak about the big
papers. Of course, it is the slogan of
Shri Bhupesh Gupta lo speak of press
barons on the one hand and the poor
journalists on the other. Madam, in
my experience, in 1932, the Indian
Express had less circulation than the
Communist paper which was circulat-
ing at that time. If the Communist
paper had flourished in the same way
as the Indian Express, the Communist
Party would have become a press
baron. If yours is a small paper and
if your paper succeeds and attains a
circulation figure of one hundred
thousand or two hundred thousand,
then you become a press baron.
Friends like Shri Sapru want that
a paper should have circulation of
one thousand or two  thousand.
What is the use of such papers?
While monopoly has to be resisted,
we should not try to suppress grow-
ing newspapers and we should con-
template a time when newspapers
will circulate in millions in this
country. Only in such a situation
can our people get the full benefit of
the newspaper industry., In other
countries, the circulation is in millions
but here we have got it only in
thousands a few in ten thousand and
a stil] fewer number touching the
hundred thousand mark. Therefore,
all these people who plead for the
small papers are for supressing the
growth of the newspaper industry,

Surr A. D. MANI (Madhya Pra-
desh): At the time mentioned by
Mr. Santhanam, jn 1930 and 1931,

there were very few small paperg but
now in all the less developed States,
small papers have come up and they
are flourishing. Why should you
think 'of suppressing them?

Surr K, SANTHANAM: The point
is that now they are small newspapers;
when they become big, they become
press barons and so he would sup-
press them. That is the plan today,
prevention of the growth of these
newspapers, but this is not a good
service to the newspaper industry. I
want all the small papers in the un-



3819 Working Journalists [ 11 DEC.

[Shri K, Santhanam.]
developed areas to grow so fast that

they will have circulation  in
hundreds of thousands.
SeRI A. D. MANI:. So that they

may be suppressed by Government
when they grow up.

Surr K. SANTHANAM: Who wants
them to be suppressed?

Surr A. D. MANI: That is what

the Government wants,

Surt K. SANTHANAM: Govern~
ment does not suppress them., You
want to give some sort of subsidy to
the small papers. You want the price-~
page schedule. You are treating it
as a sort of industry like the cement
industry or any factory. A news-
paper flourishes because of the
popularity that it enjoys with the
readers and a newspaper must seek
the popularity of the readers and try
to grow and Government should not
put any limits on the growth of a
newspaper. The cry of monopoly has
no relevance. In this country there
is no monopoly whatsoever, in the
Indian Express, in the Hindu or in
the Statesman, and there is no attempt
at preventing the growth ©f other
newspapers.

Surr SHEEL:. BHADRA YAJEE
(Bihar): Question.

Surr GURUDEV GUPTA: Madam,
on a point of information, may I ask
Mr. Santhanam a question? He says
that the small newspapers will not
receive any benefit by the price-page
schedule. How are the small papers
to grow then? Is it not a fact that the
small newspaperg are simply murdered
and are not able to develop due to
the bulkiness of the big newspapers?
For instance, English newspapers give
twelve to sixteen pages at a cost of
ten naye paise while the vernacular
papers are able to give only four
pages in seven or eight naye Dpaise.
It is simply the bulkiness of the big
newspaperg that is kil'ling the small
papers and this bulkiness is simply
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due to the wealth, capital, which they
have—the big shareholders and the
big capitalists who are at the back of
such papers. What is the solution to
this problem?

SHRI K. SANTHANAM: I am quite
willing to have a discussion with the
hon. Member. There is some point
in what he says but not much because
a price~-page schedule will only give
enormous profits 1o the well-estab-
lished papers. People who are
reading a paper like the Hindustan
Times are not going to turn over to
another paper because of the reduc-
tion in the pages by Government

compulsion. They will pocket all the
profits,. Now, for the money that they
get from their advertisement
revenues, they give news, special
editions and all kinds of facilities.
They will pocket all the money

without giving any facilities and the
consumers will suffer. I do not wan¥
to develop the point. The big papers
cannot displease the advertisers; they
cannot displease the Government. If
the smaller papers have got more
coherent, more forceful and more
consistent policies, they are bound to
increase. This is what I found in the
case of the Indian Express. It had no
circulation when I took over; and
when I gave it up, simply because of
the consistent policy adopted it had
grown,

Surr GURUDEV GUPTA: 1 might
tell the hon. Member that the Indian
Express built up its circulation simply
because it indulged in cut-throat
competition with the Hindustan Times.
When the price of the Hindustan
Times was 12 nP, the Indian Express
sold for 10 or 8 nP. This is the only
reason that the Indian Express could
build up circulation.

Sart K. SANTHANAM: That is in
the latter days. It had neither capital
nor circulation when it started. It had
no capital at all and it had much less
capital than the newspaper which the
hon. Member owns. Here, it is like
an engineer or a lawyer. Can you ask,
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how a beginner who had no money
eame up to the top? How did he
become a High Court Judge?

(Interruption.)

Tre DEPUTY CHAIRMAN: Please,
Mr. Gurudev, let him finish.

Sur1 K. SANTHANAM: The prob-
lems of newspapers are many. This
Bill hag only very limited scope. So
I think that the Wage Board should
have been an independent Board.

There is one other point and it is a
minor one. In proposed section 12(1)
it is said here:

“As soon as may be, after the
receipt of the recommendations of
the Board, the Central Government
shall make an order in terms of the
recommendations or subject to such
modifications, if any, as it thinks
fit, being modifications which, in
the opinion, of the Central Govern-
ment, do not effect important al-
terations in the character of the re-
commendations.”

|

I think this is a wrong procedure.
When they appoint 3 Board and
when it makes recommendations why
not simply accept them? Because
they must have considered everything
before making the recommendations.
Why should the Central Govern-
ment want to have power to make
modifications? And then they say
that they will be modifications which
in the opinion of the Central Govern-
ment do not effect important altera-
tions, The question will arise as to
what js an important alteration and
what is an unimportant alteration
and it will give rise to endless dis-
putes either on the part of the em-
ployers or on the part of the jour-
nalists. This Board is a sort of an
arbitration board and when it gives
an gward, it must be treated as an
award and the Government should
not tinker with it. I hope, though
this power is taken under this Bill,
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the hon. Minister will be able to give
an undertaking that they will no#
utilise this power,

Madam, I hope that the Govern-
ment of India will feel content with
whatever law they have made re-
garding the working journalists and
will let the newspaper industry and
the newspaper profession grow freely.
I have no doubt that the working
journalists, if they form a strong as-
sociation among themselves, can get
better terms today, in the present
context, than they can get from any

Wage Board or any other Govern-
ment legislation, After all, Govern-
ment legislation tries to give the

minimum wages and I do not want
the working journalists to be con-
tent with minimum wages. They
must get fair wages, living wages,
and this they can get only by inter-
nally combining among themselves
and through mutual co-operation. If
they are not a solid united body then
they will get very little. Today the
big newspapers are getting so much
profits, and the journalists wil] be
able to drive hard bargains with them
through negotiations and they can
then get the maximum benefit.

Thank you, Madam.
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@ § I IY AHAGT g7 AT AR |
HITT ATAT FI a8 Y €417 AT
f <11 B2 wAraTeTA & 9AN 39 fraw
fre &1 & @y fFar o7 | A AF E
% g Tmarea § oo avFw 3
TF HATY a7 &1 & MY Iq H20A F
HAATT 39 9T FA9 AT AT gATEA
AR FIE @M FAT T4 § | T UF
T, 4T % gATR 9F 9T 7 4T &
% Tz gamaen & nfer 9
g & AT I g W T Aval ¥
F 96T g & @97 A ¥ 9@
FaraTead g faas faw oF & ox
AT, HS-A1S TIT FAEATAL
ATT FIT ATNTE ATH BT 2 | Ud oY
FHTAOTA 2 TAT TAN AT A BT
q3 7 2 fasr g3
grffz - g wREAT AT L fF
qAAT AT=A & T UL qAFATE
T &7 FIT F A AN TF F
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fram & w7 ar A AIRT A7 HL
F SR A F W@ @ d
AN W DA § TG @M A TR
g A B owr ®Fa & 1 qRF S
g8 AMMWT § ITF AN TARY
1 fafkaa &1 & =fys I faaw
=i, gray &1 W faaar =ifeg AR
I3F wifhr F @ FT fogar #Afys
g ufys 3a®1 fam ST @war g fem
sty AfEgd Wy g g § gl
AGATL 7T T g | AfFT I FEAY
#I faaar iRz gt & 9a+ ganfas
afz wea 39 FT ITET A FOm a9l
g 3@ aug fyaar fag wrg v &
FNITTF T30 & aAv STY 3% AT
ZIT | 3q wraey ¥, § @A & fraaw
wem 5 ag “wee o fagaw’ S
T T30 &A1 & | AT THFR] AR
ST WFIT FIA FTOFOr A
AT & & fF o0 OIS |
TFIT FTHN AAT § ‘T gYT Feqy

ram’ a g gy O g wEm
q7 Fr Fi7 & f& “femgema aigw”
aqr “gfeaw oEA” ¥ g Fr AFT
o ‘erzem W gfear” w Y Hew &
HFT F(RT GATTEY 21 TF A AR
Hgae & 9 927 {27 a1 gew o
gy far @ e § o g ey

TaFy Tga s sfew uaawa”
§ Frm o aefy s AETATOT & oaga
qHT FET g7 & WX TAFr wAr o
faeelt # ‘fggema Tz’ qq7 g@R
9t & qFTAN A A wmly @ g,
afe “sfeas wrstg 7 #1 9T gREar
faet 59 a%ear & 9y T Fn g 7
ag A7 § FIF a7 T F IAT AT
z = mmar F I A% A
AR AMIF IF F1 37 F FY Fgeqq AT
faar & 1 ox ¥ wer AvAdY 3, WE
T "X Frag 3, 98 A & *wR
¥ qIT & qg FUA! T 95 qEAX
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HfgF 3T, ag W 93T wgEqw H0
£ 1 3@ ‘w7 g wwWiERm ¥
FTCT g0 TFAM 31 @I & 1 0F AW
T ‘Fe Y TEATE F T QA
AATATT & T X Q &, AqAfgw
7T FT W7 &Y 17 & HI1T G /0 AT
FF F THA A ST gIY FwAT AT
a3l T ¥ IAHFT ATHA G W@ 2
# 7g fMaaw v F wEe Ay
F a7 ¥ o f5 3@ gww @y wog ¥
AT & FATHCAAT T Foa< 0T AT
afgd | AT ITF FAAT FI
T G FL | TAI H T L7 AT AT,
CEAN GO T B C-CC | T,
a9 981 & QETATAT F AT FY FW
& faan T U, AT & a0 &
T FT FA F fRUT T oAr ) aw
FIT gAIT 2T 7 39 AFHINT feafy
I WY Qar T4 fwar ST Aw 7 e
FA §, -y qama 7 oAy fags
wET @F it , IR T A |
qa-frm gE # 7 faaar e
g9 T § AR 347 fHaar gafye
AT E g W7 T AETFIATE | TFANE
FI T T T A2 7337 oo v 2
f& TuTTT FT H FA TEAIRES
WA AW L AT TR W A Mey
/E1q fear N g, F|AX TAE
frar 37 2, SHET ITAIT F4AT g 7
IAFT IIATT AgT gar & fF S af aw
qATATT 2 7 AfaF wIEEizawe g
aAFY §, UTFTITAT FT [IT HGATA
Tosaiar ¥ A%d 399 @em wiw
T Arfe 37E wfes wifter g #wix
qg & AT FA@T ST | TF AL A
zq qvg #1 fera & "R g d AR
AT AT H A FTA AL A
URGYS [ TIAT § ag dEE AT §
Mir fme ot wfomd g w2 @it 8

zafqe 39 AW FT g7 4 & fAQ
Yqreg e fosgd’ G/ F# FEA
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yiaws § A o faq wmar @ 2
SHET STARET TERY BN 1 uF g
T ITF0 E, I ST A Fr, o
AT W, Ig TFE AT AT AY
AT &9 @9 7 § ag @t fam s
MAT FRT IAFIE AF FIF | T4
fau o SET U WY o asTy A
foerardy ar § awr 99wl 7g W
Tifgr f& T “FT wlr FEREE”
gaT & g T8 |

A A AP auTIRTAT &)Y
Ffomzat & wvaw ¥ A7 927 5@
qEN § AR AT FT &AW SF AR
T FAAT AT £ ) AW 7 AT I3
FGAT & AT FT HT Y 7§ gL TR
7 wgd W faemn & 9 glas foee &4
IaTETE | UF GrE A AT A 7,
T ATZEA | GATETTH SN q
G | SRl S AR G G I
T AR B\ raw AT, IO &y
T 37 TET F ;AN faaar & A
ST & |7 I WM A1 A § fad
1 a2 FGAT  IAF! §7 a9 SIAIAT
% A9 9 @] 59 FT1 AT ATZHY
farer s & = FT famr Ffoars -
A A FiE ANTT-a% §,97E 7 w8,
=12 ArearteF, I e 48 & fv amaw
HraAg g7 T F T ATIAY
F o3 =% FIACATE TEE F IHT
F HEMI 9FFT FIEA TEQ &, AfFEA
IAFTFIE GTATE AL AT | T8 1A
T fad g, 39 ¥ O ¥ UF WX
gfcaaq #x faar @ ag a8 & fv Jifase
Wty A 8, AFETE w1 E g
T st ), 7 fogw ad 9% T3,
gd & fea qard S AT 7w
W ATzAd S9 % fo fean s
FH Aty 9 fag st | frad
F1 foa, fraa &1 7@ fawm, a8 797
A 8, A e R g Afa A 5 7
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M S T A 1 29 a9 Ad A fa-
oy @i sz wg fam 2 fr
Qe walta 49 g3 g1 & AT IT+T
F3aT 78Y Frr f AT 3=, fE
T adq, zAafqd gw Sl
A W AT | 9 A 7 gg fAaga w7
g B & st garT AmAR Ry A, T
ITFAETA AT AT A& AR T TG
7Et & 1 St Orfaee wafa fadar & wt
& 3% falt Qo—1x av 7 fafewd
&7 ¥ Zdr & HIv aE 7T Ft AYav ag
afere & up-atarg #, afes or-atarg
A FaT A ® oy AT @ 1 AL AR
Yo—zo BAM &I HATEl & | HI
Qfgee 7T Y GIK &IT & FTHTH
T 21 So—5o FITTEIL B} WA
¥ fodt ATy & U qET F AR I
AZEA A Y Afa 1 AfET Qo—Y
ZATT &99 FY AT 707 & 47 a7
F W qET AR g AR YA FEE
agdg WA AfFaE g AT A
Hegwm o farm & § waarg
ff 92 agEr oA & fag ag T30
qAF § HIT e qArE 97 & e
TEA 1 39 77 fq=r7 &7 Fifgg |

UF AT AATFE I, AR L AT IS
FUSAF AT T 1 AT IIE F 737 F Sy
sifgar @1 T g o HFfamay v
I9 U Hqy qF aFar H fafag w1y
ugeT § W A 98 avAar § f5 gy
R A sifafaees & sfafafa, 3 garae
o arfest & afafafs = 3 Zfegs:
a7 fagar =afFm 7% TIT 33 AT
=g Erm fF 3wt &7 a8 s
ST 3 A 3w famEw fede
g1 3 Ty 3 f999T Agr=ey I9nr
F g0 TER &Y, ARy d fre A
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YR y gl 781 | I Iq A afen
sfaezn & wfafafy 2 oiv 7 999.
weemad & gfafafy 8 1 s fafea
w7 ¥ faqre 7 g TR, A9 q@I
g, A7 agt UHT AaraEr Ay g R A
U A Z aEd | safad WY &
$feddz ardr gy & 1o afET a9-
faezn hedem & 3t ad gA A F
H A Arfersl Fraeqd § A% Ay
AT F FJ0F fAmEw 97 ogw
& #YC 39 ¥ AWeN w1 fARTwTw 57 AwA

A

g

o faarel & qra |7 [ faw &
AT FET E

Surr A. D. MANI: Madam, I rise
to support this Bill which has been
moved and which seeks to make sub-
stantial amendments to the Working
Journalists Act, 1958. A number of
points have emerged in this debate
and I shall briefly deal with the
principal point which has been made,
namely, that the constitution of the
Wage Board under this Bill will have
two or three independent members on
it. My friend, Mr. Santhanam and
my good friend Mr. Akbar A'i Khan,
both seem to be of the view that the
introduction of these independent
members on the Board would create
complications and would make the
reaching of an agreement between the
representatives of the employers and
the employees difficult,

Surt K. SANTHANAM: I am sorry
my friend did not understand what
I said. I do not want the journalist-
members and the employer-members.
I want only independent members.

Surr A. D, MANI: I am sorry.

TuE DEPUTY CHAIRMAN: I hope
Mr, Mani has understood it.

Surt A. D. MANI: 1 understand
it better. In this connection, I may
mention here that precedent is whol-
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ly on the side of independent mem-
bers being represented on the Board. I
would like to refer to the House the
very fine monograph on the State Re-
gulation of Minimum Wages by Dr.
Nigam. In that monograph he points
out that in Great Britain under the
Trade Board legislation, the number
of appointed members—independent
members are called appointed mem-
bers—had to be less than half the
total number of representatives. In
the Wage Board which will be cons-
tituted under this Bill there will be
a total representation of seven mem-
bers, out of which not more than 24
can be so-called independent or ap-
pointed members. But under the
scheme which has emerged under
this Bill three members will be in-
dependents and the rest will be repre-
sentatives of employers and em-
ployees, two on the side of employers
and two on the side of employees.

These independent members will,
therefore, have a decisive voice in
fixing minimum wages and Mr,

Santhanam need not have any appre-
hens‘ons on that score. The side on
which the independent members will
lean, will win,

In regard to such Wage Boards, I
am sorry to say, the expectations of
journalists from the labours of the
last Wage Board have not been ful-
filled. As one who has spent about
thirty years in the profession I may
say that the only category of workers,
who have benefited by these Wage
Boards, are proof-readers and those
working in what is called Group E
and D newspapers, The Wage Board’s
recommendations and the subsequent
amendment of those recommendations
by the Government have led to this
result that the wages of proof-readers
have risen, while the employees of
the big newspapers like the Times of
India, the Statesman, the Hindustan
Times—I am mentioning by name be-
cause they constitute the so-called
big newspapers in the country—have
found that as a result of the Wage
Board’s recommendationg their
emoluments have been reduced.

986 RS—4,
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Surt GURUDEV GUPTA:
correct.

That is.

Suri A, D. MANI: What is going
to happen as a result of further en-
quiries is that while the level of
salaries will go up in Group E, the
level of salaries in Group A will go
down. In the case of the Press Trust
of India, of which I happen to be a
Director and I have been a Director
for many years, the employees get
much less than what they were getting
under their own agreement. They had
a negotiated agreement with the PTY
management and they found that the
recommendations of the Wage Board
and the implementation of them by
the Government by a modification of
the recommendations left them in a
much worse position than they were
under their own agreement and they
were quite disappointed with the
labours of the Wage Board. I do not
share, therefore, the enthusiasm of
working journalists that much is go-
ing to come out of the recommenda-
tions of any future Wage Board that
may be constituted. But there is no
doubt that these Wage Boards have
levelled up the salarieg in the so-
called small district newspapers and
provincial newspapers.

I would like to make one sugges-
tion to the Government and to those
who may sit on these Wage Boards
and that is, there is no point in
making a recommendation to cover
the entire Indian region. If one studies
the working of Wage Boards in Eng-
land, one will find that whenever a
Wage Board was appointed, it ap-
pointed a subsidiary Wage Board for
various regions. 1 do hope that the
Wage Board under this Bill would
appoint State Wage Boards which will
go into the working conditions of
journalists in that area and try to
make recommendations wh'ch will be
embodied in the final report of the
Wage Board when it is submitted to
the Government. Madam. I would
like to go on to the clauses relating
to gratuity. I happened to be a mem-
ber of the Press Commission which
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recommended
be given to all working journalists.
When we considered the matter, the
point that made g very powerful im-
pression on our minds was that a
journalist was not like any other
worker. If he loses his job, he can-
not get a job readily because the
scope of employment in the profes-
gion is very limited. Further, a
journalist gets associated with one
newspaper, If g person has been
working with the “New Age” and
gets dismissed or gets retrenched or
retired, he cannot easily find a place
in the “Times of India,” because he
will be considered a fellow-traveller
or a Communist in disguise who has
been planted by my friend, Mr.
Bhupesh Gupta, in order to create
trouble in the “Times of India”, That
is the trouble in the case of a jour-
nalist. When he loses his job, he
cannot get a job easily., I would
personally like all persons who have
put in more than three years’ ser-
vice fo be given what I would call
severance pay—this is the expres-
sion used in American trade union
legislation. The moment the word
“gratuity” is used, we throw it open
to challenge before the Supreme
Court again and I am not sure whe-
ther the Supreme Court would call
the clause of the Bill wvalid, which
stipulates that on a person resigning
on grounds of conscience after three
years’ service he will be entitled to
gratuity. I would personally like
this to be put in the Bill where 1
have not done so in the form of an
amendment, This has been accepted
by the working journalists themselves
and I do not want to go beyond any
gettlement reached between them and
Government regarding the conscience
clause, The conscience clause is go-
ing to create a good deal of vexatious
litigation because a journalist has
got to prove that it was on a matter
of serious policy that he differed from
his employer. While a leader-writer,
while the editor of a paper, while a
reporter, might have differences of
opinion with the proprietor in re-

that gratuity should i
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gard to matters of policy, a proof-
reader and a sub-editor do not
come into the picture at all, and I
do hope that whatever might be the
clauses of the Bill, the employers
concerned would give automatically
gratuity to those who retire after
fifteen years’' service,

I am glad to say, Madam, that when
1 am preaching it, I have practised it
too in our paper long before this
legislation. We have the practice of
giving gratuity even to those who had
put in three years’ service.

Madam, I would like to make an-
other suggestion regarding the gratuity
provigions of the Bill. I have tabled
an amendment which seeks to delete
those clauses of the Bill which provide
that for persons working in small
establishments, on which there are
only six working journalists, the quan-
tum of gratuity will be less than fifteen
days. I refer the hon. Minister to
page 2 of the Bill. If gratuity is to
be given, it has got to be given on a
uniform basis to all persons. Whether
they are only six in pumber or whe-
ther they are two hundred in number,
is a matter of no consequence.

AN Hon, MEMBER: The salary also
will be less,

Surr A. D. MANI: Yes, the salary
also will be less. The conception of
gratuity is that a man who has put
in a certain number of years of service
gets the retirement benefit because he
does not get a chance of alternative
employment. I would not like to make
any distinction between a small and
a big newspaper in thig matter. I
wish the working journalists had
taken up one important aspect of
gratuity, and that is, gratuity varies
from paper to paper, should vary from
paper to paper, and gratuity is depen-
dent on the financial strength of the
paper. There have been a number of
Supreme Court judgments ang judg-
ments of Labour Tribunals which
have laid down that where a concern
has got substantial flnancial resources
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and has got the paying capacity, the
gratuity has to be not fifteen days but
one month for every year of service
completed. I would like to see perso-
nally that in the newspapers in groups
A, B and C, which constitute the big
newspapers of the country, the news-
paper managements would make pro-
vision for payment of one month’s
gratuity to all persons and pot fifteen
days as has been provided in the Bill.
Even in respect of gratuity there
should have been a different system at
that stage between fifteen days and
one month and not on the lower level
as has been provided in the Bill. I
have sought to omit those clauses.

In this connection, I may mention
that my good friend, Mr. Sapru, made
a reference to the Price Page Sche-
dule. I think those who are not fully
conversant with the newspaper pro-
fession and the difficulties of the news-
paper profession may be of the view
that the introduction of a Price Page
Schedule would be an automatic solu-
tion to our problems. My friend, Mr.
Santhanam, said that the Price Page
Schedule might not yield the results
expected. As 3 matter of fact, the
Price Page Schedule will only cut out
unfair competition. There is a good
deal of unfair competition going on,
indulged in by the so-called big
newspapers of the country which try
to flood the newspaper market and the
reading public with supplements ex-
tolling the virtues of a product spon-
sored by the advertiser concerned.
They consume a good deal of space.
Thaf newsprint could have been
utilised to meet the rising circulation
of small newspapers all over the
country, Now that the Defence of
India Rules have been promulgated,
I would appeal to the hon, Minister
to persuade the Minister of Information
and Broadcasting to bring into force
a Price Page Schedule immediately,
and that is not going to be challenged
by the Supreme Court as long as the
present emergency lasts. Even as it
is, the newsprint position is so preca-
rious that some of the small news-
papers are on the waiting list and in
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the queue. Newsprint allotments and
conservation of newsprint at the pre-
sent stage would not only help the
war effort but would also help the
small newspapers which may get a
slightly increased quota.

Surr AKBAR ALI KHAN: It will
not benefit the working journalists but
it will harm the consumers.

Surr A. D. MANI: It will not harm
the consumer because the consumer
has been accustomed, thanks to very
heavy taxation in our country, to pay
more for the product than he need pay
and he should also pay more for his
newspaper because of the Price Page
Schedule.

Madam, I would like to say here that
the problem of small newspapers is
also the problem of Khadi industry. I
had given a good deal of thought to
the subject of helping the small news-
papers and 1 wanted to put forward
some concrete ideas before this House
and the Government for action at the
appropriate stage. The only way, in
which we can help the small news-
papers, is to accept the principle “of
indirect subsidy by the State to the
small newspapers. Now the moment
I mention the word “subsidy”—I would
not mention the word “howls” in this
august House but—there will be pro-
tests from all sections of the House
that this means killing freedom of
expression and bringing into existence
a subsidised press. The kind of sub-
sidy that I have in mind is in the
advertising rates which should be
telescopic in character with the advan-
tage going to the smaller newspaper.

An Hon.
scopic.

MEMBER: Reverse tele-

Surt A. D. MANI: Yes. Under the
present advertisement tariff, for 10,000
of circulation there is a fixation of rate
of 12 annas for the smaller newspaper.
If 1T were in authority, I would say
that for newspapers below 10,000 cir-
culation, the rate would be Re. 1 and
for bigger papers it will be 12 annas,
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so that we give more money to the

smaller newspapers to sustain them-
selves.

the burdens which Government are
going to put on the small newspapers,

Government would also come forward

with a positive plan of help to the
small newspapers.

With these ohservations, I support
the Bill.

st ArawE awr o dEEET ey
YT AR, | 39 fagaw #v gefewr
¥ gEIT FTATE 1 &9 fadas A g
F =¥ S A gfard e
Iq YT I & "rferw # 979 Paee-at
AARE ART GAHIE F ST AR
TAFE 2 3T & AF GCHTE TINT $T
@Y & AR S AT IIET ], S FTH7°
IATE, IAFAY A g TR
TR A AR 73T qeT H Fgr
f& <rad a3 g § I ST F A
¥ oF AR @ AR s s
& 7t Fararamgy ¥ afer 34 ¥ afa
¥ @A 7T F AdFF, A9 waw &
wifte®, A & FEAATT g § WX
AT Foo AT HIET FIAT T8 § 1 7
AraE R wgr aF wfaE w1 qqe d,
HT F WHEAT F AT §--TE AE
qafrafaat F1 94 g, 7.8 v strafaat v
g F I q AR A 1 AT
g Y3arg fran qarifasi sT g ag
oI UF a%g & GHMeEier #57 §9
¥ QAR G T AFATE, AT
ST FAIEE T AT g S9d fgers
3g 9T Far @ar § | @fay @
g2 Kl same Wiz Fan § gw
q FUET YT IFR UG ANTH
5 S a8 3 "eEw R 39 ¥ fad,
ST & T, wreeds & for) S s @
&, AT TAT T § ITHT ooy & Ty
vsmsTr g wifed ot ufy @

I do hope that as g result of

J

[ RAJYA SABHA | (Amendment) Bill, 19623836

GEFTI AZTAr AR fggem
FI AT HIAEAT 2, ATATA g A AE
AT 81 wFAr § AT AR FH A qNF
THMAT [T AFAT § |

WYSH T ¥ T qg AT g7
ger A W} | Forerat et 7w
FT T T IT, AN FE FT L@dAGT
oy ! HEEIAT I A A/ O
HET T AT GET FGT §, IqH! Y
gy & 1 3fEs Y gErd ofesy §
GUIAATE #I, R GV ATH-UATIANES
T arfeEl @, e & AfE @, I
faars faT T I3 STAT W@ FT AFIEY
A faae ¥ 5w 7Y, zafg suwy
w3 ¥ Sog 9T fFar Sy

st o e qate AR fag
(fag) : avza Ffog ox FTaR 5T
fgar stra ?

=t siterz amt ;T8 N, 8w Aew
gra ¥ & A, AvAART  FW——fag
@ § AUFT FHIRT g9 A A AT, TA-
AETTAHT 7 A FTH &7 & 97 &Y
et M fagear o7 S 9 A9 IHA-
afq & S W FTIAT ATZA § AWSE)-
TAFTE FT, 37 ¥ TAFNET F7 299977
¥ AR | FuTX W & 40 A uF wfgen
37 fafrees I—7T Aqas @A &
3——97 FT wAF FT fAT | qg@h
9 faeaat w=y, gfwm we & faa
Ffrefaer e g g 7913 | AfET
9 A 1 fmT & @u ) e fgma
TG BT 1 ST HOE T HAT 7O
a7 39 qat &1 fHeaqt 43 w5 fgar iy
TR aTfeAr %1 fasia g7ar s & fag
FAF, ggfAa agh TEAEr W
g% oY1 A § 77 g <@ 97 fF W gmn
T 39 & gifew # 7 A 3 A Aw AN
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T, SART AL fAorfT | R g e |

W9 UF G glaar gy wasiEy TAw I
F QT Facadr 79T ] 1 39 gIeN
¥ o 95T & CF AXT § oY FET & 5 A
WA @ g, FE Sfeefaee F;1
49 T e, dg g S AR ¥ g,
HR I9%T 3gTE I qA , THET HA
ay Wragr B F I A dFE @ ar s
EIE I (EC I EE RN R BT
W & 39§ A wHTAE 98T FY AT )
fegdl Jmwia weiaar, gk qEaR
¥ qarar 6 72 39 419 A oy frerfe g
9 & warfas o fagen o Moew
/I g2 a2 AT F 0F 4q9 A FTH
FL G T Vo Fo ATEo T T FTH FL
9, S9F g9 AT AR 99 F IAI N
FIWT g€ At safad St TS T AT
} smawaw wfed f5as & &1
qEET FIA AT & | G §F FANE! TH-
FTU K av6 IIFT eI AZF W@,
gFTa AL gr av agr gr F ST gw
FEAF T § IR TS FE F AT AT
g & gim F1E F 9 g &, 3 39H
@ FTAX & 1 T I E ? FlF a
T N uF A9 A d AW g
W T AT, AT A qT AT TR
forr wA AT T R QN IT A FAH
TR MH IR 19g3F & fFag
I TGS qrE F—TAT AR FALE
T AT T OF qwT fEar—Fw |-
7 ¢y zfededre gt fomwr @FE
SRAET  GAFI HT TCH gL, 3F 8§
a7 v 2, dfwa oy AE aar F T
g @Y, ST 9T ¥ I grw
IART FATHAFTA § AHT FATH FT T,
T 9T 4 TEAr Aifgd | AR gAry
TP ¥ gAETE FT GUT AT OF
JAT A IAA  TAMET FEA, JAFT
FAEE 3T & q9T WP §, TN
¥ gEAT £ I IS FT AFEGL FAAT
wifed 1 QY wifeaw @, 31 g At
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9AF R 89 & fowfa @, afe
dm o g owifgg s afew e
* fer &1 3@, N A€ O wRT §
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o §ifs mad ey faw w@r
a1, I9 G F T F 12 BT 3997
A afsag s o A Tw
TE NI

WET T BT GIT IR &7 ga
H TAT T Ag 3F & gUT | AfHT T
e A, FTAARAG F ) TF ATHA
Ty AT faAE FT 3 797 Y Srar
¥ 1 AT REAT OFR AAA g AT g
F@MA & qT 93 FT@TT FT 19 A8T
W E 13T AT 79 & o awar &
AT UF TG FIE TAFTT FTH FIATE
g1 gEw I EE frey g AR g
SoTg TeA & fAAd & 1 W gy o
FE FA-FTCEET 7 I IA19 ATAR
T & A Ay o afe Ay ow
g AT &1 &9 frem &, g
wirg sarey faerar &, swfad & 3wy
FHTAT LT FAT , AT TAAT T FgA
g 5 ot gwsirdt oxee € 3w S
fafrmm o @R 3@ A gEw
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EBikiccsgIEil
fremr atfga, s A&t fewdd=rge
FIT A AR TG § | FAAH
qaT 98T Fw a, 6 fEEr a6
oAt Swdr g, d7 93 edT ey
F A AAT | AW FE XA
T WX 39 ¥ 915 JgT HATT FAT HR
W FE T WAAT IF 97 A WL
UE cCUNNE v U SR 1 €1 14
T FE F q30 gE FE ]
S AT q@F q WAErRE w6
FW § SHF gAR FAT | zafad
qg < qeftafedt F 99 & AW 3w
TF gF ¥ qgfaF =18 9% 99eE
g, U G, FH AL FW ARG g
FEAHT AT MY, IIFNT FIAT 9T T
g™ FIH F qg 98 gl A3 aAv
ITFT 7T A HT TNEA AT AAEF
f 17 76 Fra F2 9 ITH T
faadt =rfgd | qafad =g 9938 #
FNE AAC AR A G FA HT@ET
¥ T AAGI A & AT TA TR
3@ faad §, Sgwl F ATEAT &5
AT g1 AfFT FAR F B AT
TAFIX & ITH G159 I1F TG & T8
AR\ AT TV EAA «g F6A IfHT
sAfaes  F1 A, 3A% qarfas
g §3 w5 var § {7 faa avg aeyr
glar ar 5 fager 9wd ¥ 8 ¥
d A A T ogEA ;T BT
g¥eT ®1 TRFOT  SAMEA, WY
e ATE  feear & arfas 9, dia-
T, F-® WA R IIA A 4 FAE
3 gasr wifwr & warfas F@ T8
F@ 41 JraEr odr affeafa g
gFdY & W & Fra  uder w5
gEN®T A0 98 @Far § | ety

FY JIT NI, B W7 AT O qriwey
g g fam afs 3wsr mawz @
AR F SEITHT T ATEY § Al IR

qg 4,3 A FTH AT AT(6A 1F9F
19 G I SIS F GIST I avg
T T FUET AR @A FfF
FIT FTEF TR § THAZ W )
fog @@ & $F=d T FWT 99 F
13 SFEUFET T 3QT 7T § f gaspr
% T@ T IAT A7 & IF g q
foq  ateeT #7  Fgrer &7 faq o
Faed| g, 3aa grar fadvator fear srar
e F gaa i faqaw 97 & &9
q FIATE A fF9 TE F FW FAT
g

) 37 T Fawazw fadyw
F AET T gL FER § qafm
FEN f S ¥ G’ g F
7g sqiT grar =feq fF st At
aw, 8 a8 Fgefaw a9 F g
¥ 09 o7 WY, 99 § FATL HASOET
TAFRI FT AAT H KT a1 § AW
g ot g Afa g, S am-
TATZAAE Y qrfelt & Iaq Wt whEe
Y & zafad ame ¥ 3w oA S
TRT TIF T F S99 T9F A g4
weT ¥ owd 3@ 89 % favaw A wod
g ¥ fyad grr FAL '
FAT FL AL T qSOfT =iy
TFFRA & T qAM FQ &, ITH0
NI FQ 2

3 wedl & A W 39 fad &y
@A FECF |

4 pPpMm

Tur DEPUTY CHAIRMAN: Mr.
Gurupada Swamy, are you speaking?

Sarr M. S, GURUPADA SWAMY
(Mysore): I gave the name of Mr.
Mulka Govinda Reddy.

Sarr MULKA GOVINDA REDDY
(Mysore): Because of the glare, this
side of the House is always neglected.
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Tae DEPUTY CHAIRMAN: I do not \
think so. I do not agree.

Sarr MULKA GOVINDA REDDY:
Madam Deputy Chairman, 1 rise to
support this Bill, the Working Jour-
nalists (Amendment) Bill, 1962, The
Press Commission made many impor-
tant recommendations, some of which
have been accepted and implemented,
and some have yet to be accepted and
implemented.

[THE  VicE-CHAIRMAN (dHrRI M.

GovinbA Reppy) in the Chair]

This very House had passed the Press
Council Bill in 1956. I really do not
understand why such an important
recommendation, which was accepted
and which was incorporated in a Bill
and passed by this House, was not
sent to the Lok Sabha., Why it was
shelved, I really do not understand.
Instead, the Government have now
appointed a Press Consultative Com-
mittee, the members of which are not
known even in the journalistic world.
The Minister for Information and
Broadcasting has perhaps showered
some patronage on persons who now
constitute the Press Consultative Com-
mittee, persons who were not at all
known in the journalistic field. So
such an important recommendation as
the Press Council, which should have
been constituted by the Chief Justice
of India, has been shelved. The Press
Council is very important, particularly
at the present juncture when journal-
istic standards of newspapers could
have been guaranteed or could have
been regulated in a manner that is
healthy for the sountry.

In 1958, the Supreme Court set aside
some decisions and held certain clauses
of the 1955 Act as void and invalid.
I really do not understand why the
Government was so slow in bringing
forward a measure to validate some of
the provisions of the 1955 Act. They
have now brought forward this mea-
sure with retrospective effect from the
1st of July, 1961. It was urged and I

[ 11 DEC. 1962 ]

again urge that the Government should

(Amendment) Bill, 19623842

include a clause or move an amend-
ment that this will have retrospective
effect from the 18th March, 1958, the
day on which the Supreme Court had
struck down some of the earlier
decisions.

Regarding the conscience clause, it
has now been adumbrated in this Bill
that if a person has worked for, not
less than three years in a particular
newspaper and if he resigns on the
ground of conscience, he will be eligi-
ble for gratuity. I say this time limit
should not have been there. It is
quite likely that after some time, may
not necessarily be after three years,
a journalist working in a newspaper
might desire, on the ground of consci-
ence, to resign. So thig time limit of
three years will make him compromise
with things with which he does not
see eye to eye.

Again it has been stated that if any
working journalist retires after putting
in ten years of service in a newspaper
he will be eligible for gratuity, and
the gratuity he will be eligible to is
fifteen days’ salary for the completion
of each year of service in a particular
newspaper. When such is the case, I
really do not understand the validity
of the argument that he should have
put in a minimum service of ten years,
or a minimum service of three years
when he resigns on grounds of cons-
cience. This time 1imit should be done
away with,

In the same clause 3 there is this
proviso—

“Provided further that where a
working journalist is employed in
any newspaper establishment where-
in not more than six working jour-
nalists were employed on any day
of the twelve months immediately
preceding the commencement of this
Act,

(a) three days’ average pay for
every completed year of service
*** it the period does not
exceed flve years;
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[Shri Mulka Govinda Reddy.]

(b) five days’ average pay for
every completed year of service
**%if the period....exceeds five
years ***”,

They give pro rata. These should not
have been there. I would have appre~
ciated if the Government had applied
the® other provisions uniformly, whe-
ther three journalists are working or
six journalists are working in
any newspaper. Particularly in the
case of periodicals, the weeklies or
tri-monthlies or monthlies it is quite
possible that the number of working
journalists in any newspaper estab-
lishment may not be more than six
working journalists. So I would urge
that this discrimination should be
done away with,

Coming to the constitution of the
Wage Board, I expected that the Gov-
ernment, or the Deputy Minister for
Labour wiule moving this Bill, would
have come out with a statement that
the Government hag constituted a
Wage Board or is going to constitute
a Wage Board immediately after this
legislation has been put on the statute
book. According to the 1958 Act, it
i3 obligatory on the part of the Gov-
ernment to constitute a Wage Board.
According to that Act it should have
been constituted in the month of June
or July. I really do not know why
the Government is feeling shy of
ronstituting a Wage Board. The press
in general and also the Federation of
Working Journalists have urged on
the Government to constitute a Wage
Board 1 would at least expect that
{he Government would constitute a
Wage Board immediately after this
legislation is passed.

Now, the constitution of the Wage
Board is not very happy. While two
persons representing the employers
and two persons representing the
working journalists may be there, 1
really do not see any reason why there
should be three independent persons,
thus making the Board very unwieldy.
Tt would have been better if one

[ RAJYA SABHA ] (Amendment) Bill, 1962 3844

independent person, who has been a
Judge of a High Court or the Sup-

reme Court, had been made the
Chairman and no other independent
persons appointed on this Wage

Board, Otherwise it will lead to all
sorts of complications. I do not mind,
I would even urge that Government
constitute this Wage Board with one
person representing the employers
and one representing the working
journalists and one more, a Judge of
a High Court or the Supreme Court,
as the Chairman of the Board.
Another point that I would like to
urge is that they have already intro~
duced proposed section 13A which
empowers the Government to fix
interim rates of wages for the
journalists. It is 3 well-known fact—
the Deputy Minister must be knowing
it much better than myself-—that the
cost of living index is going up and
the journalists are the worst sufferers
in this respect. I would, therefore,
urge that under proposed section 13A
interim relief should be given and
this can be done only when a Wage
Board is constituted. These two things
go simultaneously. I would, therefore,
urge the constitution of a Wage Board
and also the fixing of interim wages
for the journalists.

I also welcome the provision of
appointing Inspectors in this matter
to examine, whenever they feel like,
the working of newspaper establish-
ments, whether they have been
implementing the provisions of this
legislation. I do not understand the
validity of the argument of the
Labour Minister that the journalists
working in Government cencerns or
the proof-readers in the Government
Press should not be covered by the
operation of this Bill He made the
argument that they are getting better
facilities and better amenities. He
gaid that the proof-readers in the
Government Press are working for
eight hours a day and they are getting
their salary on the 10th of the month
and not on the 1st. The proof-readers
in private employment are getting
benefits under this Act. When such is
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the position, I ask him why this dis-
criminatory treatment is meted out to
the proof-readers and journalists
working in the Government,

Mr. Vice-Chairman, a strange argu-
ment was put forth by some hon.
Members when they saigq that they
were not seeing monopolistic trends in
the ownership of newspapers in this
country. The Press Commission has
given us a warning that there are
monopolistic trends in the ownership
of newspapers in the country. Sir, we
welcome the circulation of newspapers
going up by millions. The position as
it obtains today is that important
dailies are being owned by monopo-
listic concerns of big business, big
finance, there is a chain of newspapers.
And these chains and cartels are now
dictating the policy of the Govern-
ment. In a way the Government is
also responsible for the growth of
these chains. They are giving them

unlimited quantities of newsprint.
They are giving them all sorts of
encouragement by giving loans, by

allotting plots of land for these news-
paper concerns. On the other hand,
they are not giving any help to the
small newspapers either by way of
advertisements or by way of loans.
This is a very serious trend which we
should not overlook. Year after year
the Registrar of Newspapers has been
pointing out in his report that these
monopolistic trends in the newspaper
industry are going on, Now, it is for

Parliament to see that these trends
are curbed.
With these words, Sir, I support

the Bill

S5t H &Er (ITR WRW )
A ITATeRe oY, 5w faaaw 9%
W oA d FH W= g A
& ot $g T1dl F7 990 9 waw §
&7 )

qWEA,  Jg T TAFTL FT FIH
2 UFFEr FAT FWE ! T FH AT

[ 11 DEC. 1962 ]

(Amendment) Bill, 19623846

#rad TEAr Fow qfET S
fr @UR WA GTer @y o 3
FGI, UH FAAT 91 FF 3 & AT
w3 qAFR Faa ¥ §fw g a%
T4 FMFI AT GAXATT | I
#E §¥ 1 FE" TG g7 T IR
TETW AT T340 97 | 7gf 9% 6
TERHT FY AT &7 AT AR
farTe g1 9IAT 4T HT Fq X M7
TRAT Q0| I« A4 & foy F4
I wE AT F AEAT ¥ F 39
FW AT FTF ) T HY gAY TAHrd
q ¥ FTR Heqr 07 FpTr A R AP I
FHr S g I g a9 34
FTHH FLGF | FX AT 957 59
g | FET AT TH g, WA TAIL 9F A
§ 7 mfastor § qofifaat & ofasre
q §—fagusqs ¥t qTazoxr |
qfiafy  wETfaw ¥ ¥ A9y I8 §
f&F Y A5 IF oA gEORA
FT FQ & T 387 famrearHd| w1
gfang &%, 373 sfewr Y sEw
¥ AMF & | I 39 IEET §
ff M9 g7 98 3@d & gy 91-
T I AT AT HT AT F, ITHT
AT FT Y GIT I3T T, FF
TEAT F AT AT FF T ¢ |
a7 ¥ faa & Al sz, 9T 18
TAFC TF § T FH @ITAT F
" WY A 7 SRIEE w9 §
FAwA ®, FA7 f5 T oAy § ooy
T T F AT §

3 fadgs § o ara) 7 qaf
B AT AP, A IR ag A5z Haw
F 1 ag dgd F1 S swEar A1 08
€39 97 39 Had ¥ HRT AT F
I@ FE MR, II T @ FAT TS AT
Zq O 9% 991 @) v faw axwe
& d= A1 A afaw £ §, g ITHY
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[sft w771
T 3R Jfem w74 & fie ag v
FH A F¢ WV Ag 3T AT A fw
g FH FIAT AN 97 AT § AT
gasy 49z Aw far, qar fFoga
fadas % 2, fr S @19 a¥ *1 3a9
afgm YT F ) EWR wEAE Sy
Y YO T ¥ FEr A AL qIH X
#t war fF Gmow @ wifgd
og WY g9 939 ¥ &g Iy i wewen
F S AT § IGH( YT G q
F{Y AGT T FFAT | WX G AAT
TWI7T I | fF 4 3@ oA A
@R g A {5 AT A FAY  TE@TE
N wwn ¥ zEwE awe ¥ oaH
Fg dar faawm ar 8 F v ow
FAT WEAT ¥ 9fw g #7 & A
W @y T fRhgw § AT IR
fag @ 35 omaear @ g fF AW
gy #r wfaw W qE FTATE
@ IQ I AT & A S A }
I EH U qY FE qadT A FQA
AN g T FT WA Y GV
FF I | W AFM QRY & A
I famx w@a @™ & SAEr wll
F faars FE dw A qEe
g IOFT FAT 9ETE AR FOT AT
[IAT AFI FrEAT  gaes FO7 | A
AR & HAT IAH WA g
F, w9 7 F 98 TG T FT
F9 99 q 39 g9 w3y faw ¥,
T FET A, OHY FIT  gEedT g
aifgd WY FF ST @1 qE F T FT
TH AT ITHT QR AT 9T [IE F qH,
faadr fF a8 wod AT &1 AWQ
ge, Al frarwmr o o <y
gr, wudAr AW #1 g gEma
T R WX AN @ F FqE}
IA A S | TG @Y S T § FF
g 9w sEfeae fragaw @ oie
gAFT I FefEae feega ¥ o7 gwar
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&1 @, 97 3y gwar @ AfET & awaar
g5 amams #1FW, AR AT FW,
A0 F97 § fF gaa gsfgaes fraqaw
¥ TAd AT 99 ¥ FY WEEr B
FH &7 AT g | ssfEgaw  feeree
¥ AIg F AT FEAT AT g ST
gfemior  g@w vEar 8, sAw  fAw
arfa®  gfewtr war & "I O ET
fag oifas  gfesior &1 v @ F3
FIH TR FLAT & | IHFT HEAT FIA
¥ fqq, suwr faoiw s & f9q, g1
fren w1 feagea gamr =ifgg

@ g ¥ "y § IAas
FY @ F AT 1 IAFAR F AR
7 Afr agE F 9 I FF FEr a8 IGT
oF FF | ATHE ¥ AT TR
FuFs g fowrew ¥ F faar &, I
TF FT ATEr Y gIRT & WX SF[ AT
ag g & T fomst aga wa1 a
faorar a7 S9FT AW FA G WAT g,
I FAT FT TAT TEI AT AT E AR
o & fog oY Qo Srawa g 1 TaEae
7 39 fadgs 39 9 A faaw a9
F1 #fIF< @r g @ fAaw a9 aw
TAART 39 AT FT QA AmAAAT @
f& aT-aS et #1 oAt feaad, @
gra fag s fF asw #7 faaio
FIA T 9% @ o F ey aF § g5
IAT J@ F FH FLT qIAT 1 {ohawn
dar  fawar 41 AW S F oA
wEar &1 faarse w3 9w ogan
gaar & fAenm IR gEW gawr
wqar freem o) SE F gafaw aen
FT Fqq &g | @ fadgw H ISF-
AT FT A ST @ I § ITF TR
g @ ag g afew Qa1 awg A
gt &Y WA gu d wwmarg 5 @
fduw Ao w57 @ a7 faega gnfes
g wfr @H wE & &L oA &
arfel & & AR I w@aer W
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g1 T AW IEH ARl a1 gfte-
T AT TET WY FE AT R
AT WG 1 W W @l &
arEdr & @ & a1 R g A
w1 GEwT & SERT AWEG SEE
TE g W T 1% 31w favrg A 3
gHd |

TF A FY =T N A FEAT
AR ag ;e fF e feiwdg A
sqgEaT @t g gy

Tue VICE-CHAIRMAN (Surr M.
Govinoa Renpy): That has already
been referred to by others.

sty wF: FIgAA F9
FEAT ATFATE )

Tue VICE-CHAIRMAN (Surr M.
Govinpa  REeppy): We have no
time. You please conclude,

s g EX 3N 9%
gfeq< faar o & & Q] &y
Qe @R AR T 1 T
TR F T GFE T F
grrg ¥ ag fegmd & s 5 Sy
e 3 O FT oW & AR FN
g wR ¥ =afi 8 g Tifga
st fF AmEr wwEe FIE g AR
a1 fF oAeT ®1 W9AT  AIEd
AT @ | sAfaeg WOy @,
FER F & &, seTed few W
T & ¥ T F wAfww g @rfF F
gy fadwal # gAm @F | QX
EET g IEFET qF R wd )

3 fasr & ow I Al @ g
g ot soar =i R | oA
ag I8 & fF s Gy TFr Ay 9w
F mfs & $g dar argar gem ax

[ 11 DEC. 1962 ] (Amendment) Bill, 1962 3850

% A7 IAFT (AT F773 F a&d
A & wify mfom & A F97 a@sn
g AR TAFT 9 FE AT 9]
T & wWifas §T WA & 4 a@r
Ja% fag 7z oumedr var T & fF
SEFT AT TEAT TG ST ATHRL F
frg w7 9 3 WX T WEIK
IAHT  AZHHE TGN FTOWOT 3A
qferm 92 g 5 qrs 3w arEar
g ag ux AEffede waF fag FEes
FX WS M AR I w@ffEde F A
9T FHET I ®IG F ATH(ATN F
AT 9T aga FT F ¥R & far
I\ gg  wEwdT Y AR TGy g
g 98 TG AR sEaedr § AW
W IAFEI A F@TE !

#y ¥ qF gz Fg ¢ fr av ag
foqas 3§ a8 g9 fa=r ® @
g AfFET HT avg FF It FY @
gd Sar 7z fagws -y zEw
W g AT TAEU F A I
fag av 7 & F aga wEr B AR
# THEHI RAAT F7ATE |

Wt faREgA® AR
dxfyar (Reg waw ) @ YA

werE, St fae gegg v @ 9ER
TR H @Y 9@ A [ ATET A AT
T ImET W OWITET 2T wEed
FLE ) WY FEAF AT qg R fF
dar qdarar A 7 5 @ v %
A A F A N IER A9
fert &), OFT TAN FF AE &1 WX
A9 AT aF I Fq7 F7 § AT IgHT
wifes frwmerar & A" aY IET 49452
faer ol @ AT g "I A9 oA
FC & T AR & A AT sww M
aw F Ay & ;e T d9EEr A
faorly wifs 7% e () & Y
fagr a1 & 9 & w9 qEREY
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[ famermaTe s Yfea]
faw awdfr &) A fag wedt &
I fFarsar g 99§

“whatsoever other
ground of conscience”.

FRT TR F AR A qF IRHT Y
W S FR T E L | Ik g
qeT  Fr wlwF  wwg T A9 A8AT
g W% 98 FEN 9Ear F fF 39w
F iy fag fermaa 8 #€ ywT &
o4 & w5t W.C. Anderson #'
ferma<r “A. Dictionary of Law”
T AWIA TR A T FETE AR
IgH FRIG WX FT AT A AT
2 S AR ¥ 3y faar ¥ -
“Conscience—~There are many
cases against natural justice which
are left wholly to the conscience of

the party, and are without redress,
equitable or legal.

than on the

“Human laws are not so perfect
as the dictates of conscience, and
the sphere of morality is more
enlarged than the limits of civil
jurisdiction. There are many duties,
belonging to the «class called
‘imperfect obligations’, which are
binding on conscience, but which
human laws do not and cannot
undertake directly to enforce. But
when the aid of a court of equity is
sought to carry into execution such
a contract, then the principles of
ethics have a more extensive sway.”

Y oz fFogEeT 3 s
af ¥ fF 798 eqd & FaT dav giv
qd  FERTHI ¥ FE qIXF FTHRY gy
@ ¥ wa e fewr g wfER W
AT H{AT ST FT T FAA 3T AR
ATHTAT  FIAT FAGAT §——I31 A=
gt & Iz Y GRar—-fr o oA
WwE FrgAr A1 F od F faarg #v
Fror 9, food o § o 2
g AR FIO &}, IZ FEAT FT

[ RAJYA SABHA ] (Amendmenty Bill 19623852

qr a1 FEf 94T A 9% WG 947 47 Ay
qT T IR0 G g ¥ e ),
@Fr & faw Fwn § AR fadaw
FWE fF Ay s Swa@ &
g1 gud 1 {60 @y gy w4
at wfys  fag gwm

WET @ A% F ITRIGIEA I
SEICHE S O S A S
% AQ AEHTd d--FF oY o Iad
QA oy F fopaTefed ag 9,8
safaeze & wiafafa 37 9 ol ow
YR T AE & faga G gar S
q1, AT IAH & Fr AT g A 0
T W wT ¥, N @ suEedr €Y
a0 feft ag #r =mfa T8 9t
Fifs 9ad gryeEd &1 A fRasEaa
g amar qv, atET SAfaea F1 oA
PO g1 SaT 47 | g, 9§ S
g W@ ¢ 5 wiwe I9 & aaw
F W g dt a8 qgT  IugE &
IFr AT A NAAT FETE W A
73 S F AR geArEe 7 51 wgiwe
gt gk ¥ faar gy wd
Fg 3% WG A Fw g
TRl UF IO I8 & & om
aF #T TG g 3@+ ¥ wv § 6F gandr
FEHT CRATT #Y TG R HqF
@Y g ot adr feafs § afz oq safeat
# Fifaae fFar 9 5 ooaET F 99
¥ gt ar S oaw & faow E @ a
seIffea o 9T w1 AR R,
i afer wefaes F7Ed & waw
o FrqAT FfaasT 77 o= @ F7
fauy Wiy & Swd Ay wfE
gt s g gfr & ag A sqaEqr
ot fr t afenr  safaey & gwd
firer WY 9, a7 TEEEE & AeHT fer
T § H1IK W o Sfeed da1Y, IRT
gl A GART A AR A AT
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wg fig 2/ E W 3ad ) sfwa
FY sHIEql  Fd ISy A FiET
FAfaeza &1 gifw  gW 7 AEAT
waer f@dr &, AIET I WA

;] F )

T WM WA AR AT T
18 (@) =t g 99 A § v faga
g mym @@ X FgErd g@E)
T fF s ¥ ST A 9}
W gAR MEAFTE §aEA 4 99 W
7 ¥ WM X FW FE IJ@, q
gk atET  FAfaerIm FY A A
o 9%y g | afew  Sface uw Q@
FE M wEEe ¥ A A gEl
TR A A E | TEAdRE wEey
T 5 28us ¥ Aifew fear ar fF gar
W @ aw fag g @ aEaT qwes
& afer wHfaeeg & faa <@ € ar
IF 9T g FHET AT TR FAQT
@, Ig fomr 9@ @ g ¥
@R A FG , T FAT 37 & S9N
faare g, AT I9H T AT @)
IgF AR AT § TFET TG FIE AT
a wfEa ¥ Wit §7 a7 9gd s|A
gAY "IE & Afew foor 5 og@
TE ¥ WY ST FABI AT AGT 2
@ E 99 aEw 3w uw A
fear & wER #1, 3o W, Q&R
F A gART & o fHamy,
28§ FT TZ FASHT AT A AT
Yzg g ¥ fF ST g A
g o TEARE ¥ iET S (oA,
W W W FEA AR TG, I
Afer w@g & I FAE W
FART F T w fzar @ 3Ed
JER T ag & M ¥ gEr
wEr ¥ wrEwm FAAItEl #1 fa
wrw  faear &, A9 F AW 7
fastg A9 FT 927 aF TATH §, IAR
fagis  @rq  faaar & 1 AT ST
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% FH FHE P ¥2 F A Y IAF
I FTHH § A7 IR FEAAE )
AR FFT WIEaT A afr o faeew
§ IR 9T warg 7 vy uE faw ¥
fare ¥ok Ta F fawr 4 g3y 42
FW FIAT 98T &, WL IATHAT F4-
aifat &, =elg afsnr sAfaed
ST g, 3T A aarg ¥ faw & fawe y
29 92 T FAT IRAT 8, qF & [a9€
W R TI FHFEGRATR | T
qr 8 g WX 9% A gy
W &% g M gar fafaw feafa g fs
AR gET fa9m § oo g
AN afEr sHfaea & 3T TR
@Y ®wF g1 TEr AET & fF wmEe
FHAMEI N TH AT AT | AGTAF
@ ST Rt @ 9ad mma O
FAR T TwTo THo Tdo F Hw(q
affm  SHfaeza T §-F39 00—
¥{o B iﬁ‘(iiﬁ fawrm ¥ ¢s5—
3oo ¥ § 9 fF wiggzr A F9
goy——36Y & FT7 fgear & 1 ar
Zq T F AT I AlAT AT
g ggmd ( 8ad ) ¥ fx IfE
AR FgT a1 @ famar § gafaq
ITRT X9 AT ¥ afFT R omar &
Fg AAEETT T FAE ST & 9K
gafad | SaAT Fe e gw fear ¥
A AT FER F A e 7=
ST 3ARr OATT ¥ SEST W ATHRT
S ¥ qAT JE FAT T WK
AT FH AT FT T T F T
FaT % T &), W T ¥ 39 ¥ &
FW ATG ATFAC FAAfereed g1, AT
1 gAATE 9 ] FY IO G
FT FTIAEN  F AfEF v 1 F¥
AT FYFTT ag Faar 3w ufgwax
AT X F AT FEH F A, A
T AT (RT3 IAW ST F
¥ 3 afer wdfere A& fEg W
g% ST & Ak 91 & arg qmry
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femeq fagrr omy &, Y sl |

“ferartre garfed” “gfsaa fagaifeam

A s Tadwe uve gyfafagag”
T TG 3T F FH & I T9-
Ay afer sAfaee @R | w2 a@
gATR AT AGETY A AT S g
ar adr fesfr ¥ g1 i @R afen
SAfaEEg & T FIAT, IqH W FAT,
TG AT G SAT g AR
zq gfte & sraar FE 5 37 @
F N gAY wFT & Fg TR AT
affgd, o Wy &7 Sfgary e
oifgm, <Y f gay afer sefaes
Ffaa g

W ooF Ay oanh S A wEr
q9  GRTERGAT FT TLIF FT
o =ifgr 1 fww &t oEy feafq s
ST, A OF FRer fAwTAd #y
wrEEEar § e, ifaw o geEw
aurfes st goer, wTfeE o preT |
AR R uoF fo7 arm ) gedw
g oS FEr g ) arzg feafa ®
g g Wed fw gE -
FIT Tl AEAT § I 997 § fF g
FH E AT T H TAY 49T AAWE
@At § fF AW N @|@aeEar g, 9
faari #1 W @ FT S wfiwr
g % AT saar mfuw  far
T g fr feT Faw oF § ™R
Fr faaremn s swEARd ¥ oA
F A FH T A T gEr
F wodr  feETaTT wata F9
F AT TG WA AT § T gW
TEIFIT FIG § 1 T AR 7
Fgl, e F Afgar  gar w7 faar
g0 @ B HN Fw wfged
Y TIE FEr § AT gwEE SRE
aO Fgl F AETT ¥} @I U
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qTEaE GRAT gt {6 wEw fear
ST | AT gE O eI R
fezr & frar s Ffs sER
AT ST A #T FFqeAdl 8, AFHEA
F  @aEar g, faan sFe FW A
TgeAaT 2 9OH gaar Wi faaEe
T g fE oS gw SEaEarR 8
YT FLd & a8 Tal g1 g0 |

39 Wl F WY H AR ST §
fe ot gemer 49 fegr & S o WAt
L RAEC N o U

Surr R. S. KHANDEKAR (Madhya
Pradesh): Mr. Vice-Chairman I am
grateful to you for giving me time to
make a few observations on this BilL
Most of the points have already been
covered and I do not want to spend
the precious time of the House by
referring to them again. I would,
however, like to touch one or two
points which have not been covered
or discussed in this House as yet.

First of all, I would refer to clause
6 which deals with the penalties. It
runs thus:

“(1) If any employer contravenes
any of the provisions of this Act
or any rule or order made there-
under, he shall be punishable with

fine which may extend to two
hundred rupees.”
Further it is also stated that if the

offence is repeated the fine will be
Rs. 500. It has already been men-
tioned here that at present the whole
Press is controlled by big persons, the
so-called barons of the jute Press, as
our hon. friend said, So if these big
Persons commit any offence, a penalty
of Rs. 200 or even Rs. 500 would be
too meagre. 1 would, therefore, sug-
gest that this penalty should be
increased and drastic penal action
should be taken so that the offences
Mmay not be repeated,
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Next, I would refer to clause which
deals with the subject of Inspectors.
Much has been said about this and we
welcome this provision because so
many Governments have found it diffi-
cult to implement this Act on account
of the fact that there was no such
provision previously. I would, how-
ever, submit that the power of
appointing the Inspectors has now
been given to the State Governments,
The State Governments are always
lukewarm and not very enthusiastic
about implementing many things, and
particularly with regard to the work-
ing journalists. Therefore I submit
that the Central Government should
take particular care to see that State
Governments do nof falter on this
matter and that they do appoint ade-
quate inspectors and have periodical
inspections.

Having said this much, there is the
main question about gratuity, Wage
Board and the exclusion of govern-
ment servants from the purview of
this Bill. Discussion has already
taken place on these and so I do not
want to repeat what has already been
stated. I would only say that gratuity
should be given irrespective of the
number of years of service and there
should be no distinction made. If
there is any difficulty about the Sup-

reme Court decision, as has been
pointed out here, it cannot be cir-
cumvented by putting in the word

“conscience” here, I am afraid if
you use the word “conscience”, it
will again create so many legal diffi-
culties and it will be difficult to imple-
ment this Aect also. It is also pos-
sible that it may be challenged.

As regards the constitution of the
Wage Board, as has already been
stated, the inclusion of two indepen-
dent members is unnecessary, and I
am also of the view that with seven
members the Board would become too
big. If we have to do the work well,
we should have a small compact
Board.

i
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One representative of each and a per-
son of the status of the Judge of a
High Court will be enough. They can
meet often, Otherwise, we see that
s0 many committees are formed and
they do not function and we also can-
not implement their decisions.

Sir, I have a worg to say about the
delay in bringing forward this Bill.
The Act was passeq four years ago.
The hon. Minister explained that the
delay wag due to the decision of the
Supreme Court and reference to the
tripartite body but I would like to sub-
mit that Government, which is so very
enthusiastic about issuing ordinances
in other cases, should have come out
with an ordinance in this case also. It
was said that this measure was refer-
red to the tripartite body but I would
like to mention that this Bill has given
satisfaction to none. The employers
say that this Bill has sown the seed
of discord, that it has opened the flood-
gates of acrimonious litigation, The
working journalists say that the draft
was not placed before them and that
the provisions are at variance with
the decisions taken at the tripartite
conference. I do not understand this.
When this Bill was referreq to that
body, I think some sort of agreement
was arrived at between the two par-
ties.

An hon. Member referred to the
appointment of the Press Council.
This House, I understand had passed
such a measure to which reference
was also made by the learned Dr.
Sapru. It was said that this measure
was not implemented. I do not under-

stand the reasons for this,

Sir, I do not want to take much
time of the House. With thege few
observations, I support the Bill.

Serr N. VENKATESWARA RAO
(Andhra Pradesh): Mr, Vice-Chair-
man, Sir, being totally opposed to the
ideals of the Jan Sangh, I thought
there would be nothing on which I
could agree with the spokesman of
that Party but I find, Sir, that I am
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in agreement with the opinion ex-
pressed by Mr., Chordia against the
nationalisation of the press, Any-
thing can be nationalised but certain-
ly not the press. It can be possible
only in totahtaran regime. A free
press 1s very essential for g democra-
tic society It 1s no doubt true that
m a neighbouring country, I mean
Ceylon, measures have been taken
by the Government to nationalise a
section of the press Whatever might
have been done in Ceylon, I feel, Sir,
and feel very strongly, that we should
never think in our country in terms
of nationalisation of the press for we
believe 1n a free democratic society
It showd, however, be brone in mind
that there 1s a tendency, a monopo-
listic tendency, today in the press of
India Even the Press Commission,
years back, talked about the growing
monopolist ¢ tendency and today this
is much stronger, faster and more
disturbing .

Surr BHUPESH GUPTA: You still
call 1t a3 tendency? It 15 something
much more than that.

Surr N VENKATESWARA RAO
While I am all appreciation for the
Working Journahists Act which our
Parliament had passed earlier, as also
for the measure now before the House,
I believe, Sir, that the real protection
for the working journalists can be
had only when an attempt 1s made to
increase the opportunities of employ-
ment to the working journalists As
1t 15, because of the monopolistic tend-
encles, working journalistg are hav-
ing fewer and fewer opportumties of
alternative employment In the other
industries, for instance, in the textile
industry, where the labour force runs
into thousands the workers can start
a strike 1n a big way to secure justice,
but 1n a newspaper establishment the
number of employees 1s very much
Imited and so these people are not
able to exert as much pressure as the
emplovees in other industries On
this point I can speak from my own
personal experience In a big news-
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paper which I served for about nine-
teen of twenty years as editor, there
was a strike and 1t was very success-
ful in the sense that except for one or
two, everyone walked out and yet it
was utimately a failure. The staying
power of the journalists 1s very limit-
ed What 1s more 1mportant, the
chances of alternative employment are
severely limited, they cannot get thems-
selves absorbed 1n some other organi-
sation Is 1t any wonder, then, that
with the exception of half a dozen or
less, practically all my  colleagues
went back to the same employer?

1 believe, Sir, that what 1s essen-
tial for the protection of the rights of
the working journalists 1s the creation
of more openings for them for alter-
native employment This can be done
only by gwving all out support and
encouragement to the smaller news-
papers.

Surr BHUPESH GUPTA. You agree
with me

Suri N VENKATESWARA RAO:
There are 3 number of ways by whch
encouragement can be given for the
smaller newspapers First, is the me-
thod mentioned by one or two hon
Members here, namely. the Price-page
Schedule This goes a long way in
giving protection to the smaller news-
papers I know, Sir, that some df the
big newspapers in an attempt to kill
a new arrival issue larger and larger
numbers of pages. Ours being a poor
country, people take into considera-
tion even the resale value of the waste
paper It is within my knowledge
that a big newspaper recently has
sent out canvassers to secure new
subscribers Ther line of approach
is this* “You please read our paper
for a month; at the end of month, give
us back all the issues plus twelve
annas only” Such unfair practices
ki1l] the small newspapers If the
Price-page Schedule is introduced, it
would go a long way 1n g ving sup-
port to the small newspapers Second-
ly Sir, one of the big handicaps for
the small newspapers is the present
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heavy cost of imported printing
machinery, especially the rotary, If
Government could think of manufac-

turing rotaries in the public seactor
and supplying them at reasonable
prices, preferably on an instalment

basis, this would greately help the
small newspapers, The third thing
to be done to support the small news-
papers is giving them some preference
in the matter of government adver-
tisements. If these steps are taken,
the smaller newspapers would, I am
sure, be able to flourish and protect
the interests of the working journal-
ists.

I am grateful to you, Sir, for giv-
ing me this opportunity to speak
practically at the end of the debate.
There is just one . . .

Sart AKBAR ALI KHAN: This is
a journalists’ debate.

Suri N. VENKATESWARA RAO:
There is just one more point and I will
finish.

My hon, friend, Mr. Mani, while
speaking about the conscience clause
said that one could understand it
in the case of editors and of repor-
ters but it will lead to a lot of con-
fusion and litigation in the case of
sub-editors and proof readers. Of
course, I agree with him when he
says that the proof readers can have
no occasion for raising conscientious
objection, but as far as sub-editors
are concerned the question of
conscience can, I think, arise, As
somebody has said the power of the
Press is “suppress”. It ig able to
exercise a lot of power by suppressing
vital news when it suits the purpose of
its owners. I know of some proprie-
tors who give instructions: “Let not
the name of so and so appear; if any-
thing favourable to so and so is re-
ceived it should not be published”.
So a lot of suppression takes place. A
really conscientious sub-editor can and
should take objection to this. If he
feels that a news item is really in the
interests of the people, he as a cons-
cientious journalist can object to its
suppression. So I believe Mr, Mani
is not strictly correct in saying that
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sub-editors cannot be covered by the
conscience clause.

There are some more points to make
but I do not want to take any more
time of the House. Sir, I extend my
general support to this Bill

Surt C, R. PATTABHI RAMAN:
Mr. Vice-Chairman, Sir, may I at the
outset express my deep sense of obli-
gation to the very many useful sug-
gestions that have been made by hon.
Members and I wish to assure them
that they will be given the utmost
consideration. If I may say, so, 1
deem it a privilege to have been asso-
ciated with these proceedings today
because I myself have been enlighten-
ed on many points with regard to the
journalistic profession. We have
heard doyens in the journalistic pro-
fession like Shri Santhanam, Shri
P. N. Sapru and Shri A. D. Mani who
all played very important roles in the
jounalistic field apart from their other
activities.

With your leave, Sir, I will at the
very outset refer to the pattern of the
Wage Board. It may be of interest
toj hon. Members to know that the
last Wage Board touching this very
industry consisted of seven people,
three from employers, three from
employees and one independent per-
son. Sir, the position is that the Gov-
ernment of India have set up a num-
ber of Wage Boards in all of which
two independent persons have been
associated. The association of two
such persons in addition to the repre-
sentatives of the industry and labour
has been helpful in having unanimous
reports from the Wage Boards. Sir,
in all the final Reports from the
Wage Boards in cotlon textile, sugar
and cement industries and in all the
interim Reports the recommendations
were Unanimous. Such unanimous re-
ports greatly help in the implemen-
tation of the recommendations and as
a result, the implementation has been
100 per cent. in cement industry, 96-8
per cent, in the textile industry and
95 per cent. in sugar industry. On
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the other hand, as I mentioned at the
very outset, in tlhe original Wage
Board set up for the working journa-
listy there was only one independent
Chairman ang the Report was not
unanimous. Sir, the decisions were of
the majority, There was a minute of
dissent by the representatives of the
~mployers. They dissented on a num-
sar of points, particulraly those re-
lating to wages, scales and grades,
dearness allowance and location allow-
ance to various categories of working
journalists. A note was also submit-
teq by two of the three representa-
tives of the working journalists stat-
ing that-the scales and grades suggest-
ed by the Chairman fell short of their
original proposals and expectations
but they agreed to the grades as this
was the first effort to systematise and
regularise the conditions of employ-
ment of working journalists. The
parties were not satisfied and the in-
dustry went on appeal to the Supreme
Court challenging successfully the
decisions of the Wage Board. Expe-
rience so far has proved that the
association of independent persong has
“)een conducive to bridge the gap bet-
veen the views taken by the industry
smg those of labour and to bring
bout a reconciliation of conflicting
ideas. In the Wage Boards in
England, they also have these inde-
vendent members apart from mem-
bers representing the employer and
employee interests,

Sir, T am much indebted to Shri
A D. Mani who referred to Shri
Nigam’s book “State Regulation of
Minimum Wages”. May I quote two
lines from it where he refers to the
English practice. It is said here:

“With few exceptions most coun-
tries provide for the appointment of
impartial members or Appointed
Members as they are called in Eng-
land. There can be no doubt about
the necessity and usefulness of such
members. They act as conciliators
when parties disagree and try +to
achieve settlement either by persu-
asion or by voting in favour of one

party. Their presence and power to
vote is an inducement to both par-
ties to reach agreement.”

Then he refers to England and various
other countries and States like Con-
necticut, North Dakota, Hungary,
Austria, etc. Therefore it is on this
performance that the Government
have come out with this measure
sticking to the pattern which has
secured good results,

Secondly, with your leave I will
straightway come to Shri Bhupesh
Gupta’s point with regard to the jour-
nalists in, the Government. The posi-
tion is this. The Working Journalists
Act has been in force from 1958, No
“overnment working journalist if I
may call him so—I do not inciude the
proof readers in the Government of
Tndia Press about whom I shall men-
tion later—has in the last seven years
approached the Government stating
that the provisions of this Act should
auvply to him. If proof is necessary, I
think it is one proof. I do not thirk
it is proper to compare the Govern-
ment working journalists—but a refe-
rence has been made—with those in
the private sector. In the case of the
Government they are concerned with
the production of certain periodicals
the utility of which is limited to those
who are interested in them. On the
other hand, the working journalists in
the private sector cater to the needs
of the public. The most important
rondition of employment of any per-
son is that of security. It cannot be
denied that the security of employ-
ment under the Government is much
greater than that in the private sec-
tor. Mv learned friend, Mr. Sapry,
will realise that thev have got the
advantage of article 311 under which
a show-cause notice has to be given
i* anv action is to be taken against
them.

Now, I will read out some of the
bonnsfits which the Government jour-
nalists enjov compared to those in the
w~rivate sector. T will read about six
nr seven items. So far as Government
journalists are concerned  they get
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earned leave one-eleventh of the
period spent on duty subject to accu-
mulation upto 180 days but leave is
allowed upto 120 days at a time, So
far as the working journalist is con-
cerned, it is one month for every
eleven months spent on duty subject
t0 a maximum of ninety days.

Secondly, half-pay leave. It is 20
days for each completed year of ser-
vice on private affairs or medical cer-
tificate. It can also be commuted into
leave on full pay on production of
m-~dical certificate equal to half the
amount of haif-pay leave, commuted
leave during the entire service is
limited to 240 days. The earned and
commuted leave combined should not
exceed 240 days. So far as working
journalists are concerned, it 1s one
month for every 18 months subject
to a maximum of 90 days. Leave on
medical certificate may be converted
into half the amount of leave on medi-
cal certificate on full average. Earned
and converted leave on medical certi-
ficate on full wages should not exceed
120 davs. Then leave salary. It is
average of ten months or substantive
pay, whichever is greater, for the Gov-
ernment servants while it is average
of 12 months for the working journa-
lists.

Hours of work—it is 39 hours a
week with second Saturday off in a
month. There is no doubt, at the
moment, due to this emergency there
is a slight modification of this rule,
but that is the rule so far as the rule
is concerned. It is six hours per day
for day shift and five and a half hours
for night shift. 144 hours for four
consecutive weeks. So far as holidays
are concerned, it is 16 holidays which
do not fall on Sundays plus two res-
iricted holidays in a year while the
working journalists get 10 holidays
in a year, The Government servant
is entitled ta the CHS. scheme an
payment of a nominal fee but no
medical facilities are provided to the
working journalists.

For Government servants arrange-
ments for residential accommodation
have been made and those who are
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not allotted Government accommoda-
tion are granted house rent allowance
upto 73 per cent. if the rent is in ex-
cess of ten per cent. No residential
accommodation is provided to the
working journalists, nor any house
rent paid,

Gratuity. So far as temporary and
quasi-permanent employees are con-
cerned the terminal gratuity is one-
third of a month’s pay provided he has
completed five years’ service, A
quasi-permanent employee will in
addition get one-third of a month's
pay for each complete year of quasi-
permanent service. So far as work-
ing journalists are concerned, it is 15
days’ average pay for every complet-
ed year of service. Retirement gra-
tuity is half month’s pay for each
completed year of service subject to
a maximum of 15 months pay or

Rs. 24,000 whichever is less. In
5 .M. the case of death, the family

gets gratuity equal to 12
months’ pay or in the case of those
persons who die before putting in
five years’ qualifying service, their
families get six months’ pay. So far
as working journalists are concerned,
I need not mention at all.

Finally, there is pension, After ten
years’ qualifying service, pension
not exceeding Rs. 8,100 per annum is
admissible, Family pension is also
admissible. In the case of working
journalists no pension i8 admissible

under the existing provisions of the
Acts.

Tre VICE-CHAIRMAN (Sgrr M.
Govinoa Rropy): How long are you
likely to take?

Surr C. R. PATTABHI RAMAN:

Another twenty or twenty-five
minutes.
Tre VICE-CHAIRMAN (Smrr M.

Govinpa Reppy): Then, we will con-
tinue tomorrow. There is a message.



